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lopments which bear on this )
in

of the Bill, with the developments
Gujarat. We are very concerned and
exercised over it. As you know, Sir,
the Chief Minister is on hunger strike.
We know others are also on hunger
strike. We should like to know how
the people are reacting; then only
would it be possible for us to give an
objective judgment on this matter as to
whether the bilingual proposal is right
or nof.

There is

- Mr. CHAIRMAN: no

Surr S. N. MAZUMDAR: But why
is the hon. Minister sitting silent?

Mr. CHAIRMAN: ... that every-
body in this House is watching the deve-
lopments in the matter; as also the
Minister, I have no doubt about it.
Why do you think that the Minister is
unmindful of what is happening?

Suri BHUPESH GUPTA: Sir, when
a thing happens, everybody watches; you
tco: T too and the Minister also does
it. But I would like to know from the
Government as to how they are react-
ing to such developments. We cannot
know their mind until they open their
mouths.

Suri B. B. SHARMA: Like the great
Manthara of Ramayana, my friends are
more anxious.

SHrRr S. N. MAZUMDAR: It applies
to his side.

Surt BHUPESH GUPTA: Why has
he become a mauni, Sir?

Mgr. CHAIRMAN: Order, order. Mr.
Narayanan Nair.

THE STATES REORGANISATION
BILL, 1956—continued

Suri  PERATH NARAYANAN
NAIR (Madras): Sir, we are trying to....

Mr. CHAIRMAN: Mr. Bhupesh
Gupta has taken three minutes already.

SHRI PERATH NARAYANAN
NAIR.:........ discuss this Bill here with-
out passion in a very calm atmosphere
but things are happening outside, things
having an intimate bearing on the sub-
ject-matter of our discussion. People
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outside feel, people in Gujarat feel, that
they must assert themselves. Of course,
our leaders are wise; they have the inte-
rests of the people at heart; they have
reason, they have logic; they have sta-
tisticts to support their case but history
has often proved that the people are
wiser still.

12 NooN

History has often proved that the
vague aspirations of the people, vaguely
expressed apprehensions of the people,
still more the vague hopes and aspira-
tions, are better statistics than the sta-
tistics culled from budget memoranda
and from the reports of experts. Now, I
am not referring to the past revolutions,
the great human upsurges which have
wurned the course of history. For the
ume being I have in mind what is hap-
pening in our country. What has hap-
pened in our country just a few months
ago? Leaders of the Congress thought,
the Chief Minister of Bengal and the
Chief Minister of Bihar thought that a
bilingual province was good for Bengal
and Bihar. Then the legislatures ratified
the thing, approved of the thing. And
then our own Prime Minister blessed
that proposal, but you know the people
of Calcutta, the people of Bengal
thought otherwise. They never wanted
that. And the leaders of the Congress
rose in stature because they paid heed
of the wishes of the people, to the will
of the people. Now, the strangest thing
is that the lesson they could have learnt
from their experience in Bengal seems
to have been lost on them. They put
the people of Bengal on trial. They got
it back. Now they are putting the peo-
ple of Gujarat on trial and they are
getting it back. Now, what is it we have
read in today’s papers?. Shri Morarji
Desai, whose writ has run unquestion-
ed in Gujarat for decades could not
get a few people in the City of Ahme-
dabad to hear him on this question of
bilingual State. It is a strange thing. I
think it is a historic thing. It is a sig-
nificant thing and I think it must make
the Congress leaders sit back and
review the whole position. Not only Shri
Morarji Desai in his own State, in the
city of Ahmedabad. but Shri A. K.
Gopalan, who is the leader of the major
opposition party in his Parliament,
is on hunger strike, He Ras been refused
a curfew pass. He, the leader of the
Communist Party, went to that area.
He went up to the people and he went
about exhorting the people to be firm
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but to be peaceful. But then he was
refused a curfew pass and he has been
obliged to go on hunger strike. Shri
Morarji Desai is on hunger strike
because he could not get a few people
in Ahmedabad to hear him. And Shri
A. K. Gopalan is on hunger strike
because he was refused the opportunity
to meet the people to speak to the peo-
ple who flocked to him in thousands.
That is a significant thing. 1 am not
mentioning these things just to score
some debating points. Strange things
are happening and the lessons must
not be lost on the leaders of the admi-
nistration in this country. It is time
they sat up. Now, Shri Morarji Desai
has been trying to be quite persuasive.
He has been trying to convince the
people of Gujarat that Maha Guja-
rat if formed will be a deficit province,
deficit to the extent of Rs. 2 crores.
Shri Morarji is quite sound in his statis-
tics. I do not dispute that. He has been
trying to persuade the people of Maha-
rashtra that Samyukta Maharashtra if
formed will be deficit to the extent of
about Rs. 6 crores. But then something
is lacking in Shri Morarji’s statistics. If
the creative energies of the two crores
of Gujaratis is properly roused, if it is
effectively canalised, the creative ener-
gies of the two crores of people will
more than make up for the deficit. The
creative energies of three crores of
Maharashtrians, if they are properly
roused and effectively canalised
will more than make up for the deficit.
That factor Shri Morarji neglects. And
when you do not take into account
these human factors, you do not take
into consideration ‘the people of the
country. And then you are getting it
back. Now, Shri Morarji Desai has
been saying rather in pontifical serious-~
ness. what will the opposition parties
do if they are confronted with the same
sitvation. Sir, to me the answer is sim-
ple. The opposition parties will hit back.
will take counsel with the people, will
review the decision and will rectify the
mistake. This is what the opposition
parties will do. I do not think in such
circumstances they will stand on pres-
tige. Let us not stand on prestige. It
is not a small thing. It is not an inch
of territory. When the deepest emo-
tions of the pgople are roused, when
the most primary urges are touched,
naturally you have to reckon with that
and I have been obliged to refer to
these things because the upsurge of the
people of Gujarat has been foremost
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in the people’s minds and we must take
into account these things.

Now, I was referring on Friday last
to the equally important issue of Kerala,
equally important from a different angle.
Now, under the provisions of this Bill
the State of Kerala of all the States in
India alone is denied the right and the
benefits of democratic rule. Now, I

MR. CHAIRMAN: Not under the
States Reorganisation. Democratic rule
in Kerala has nothing to do with this
Bill.

SHRI PERATH NARAYAN
NAIR: T was trying to make out as
objectively as I could that the political
situation now in Kerala is not the situa-
tion which existed in March last, when
the then Chief Minister found it neces-
sary to resign. Then, may be I agree for
argument’s sake that the Rajpramukh
could not be persuaded about the pros-
pects of a stable ministry, a stable alter-
native ministry to form the Government,
I do not want to rake up those contro-
versies. 1 accept that position. My
point today is that an entirely new poli-
tical situation is emerging in Kerala in
the wake of this new set-up. What was
the position in March last? The. Congress
party which was functioning rather pre-
cariously with about 58 members in a
House. . ..

MR. CHAIRMAN: We have nothing
to do with the set-up in Kerala today.

SHR1 PERATH NARAYANAN
NAIR: Now, Mr. Chairman, I may be
permitted to point out that under clause
5 we are getting a new State and provi-
sions are made in this Bill about the re-
presentation in Legislature.

MRr. CHAIRMAN: Quite true.

SHurt PERATH  NARAYANAN
NAIR: Now, I am also moving certain
amendments to certain clauses in this
Bill to see that under the provisions of
the Bill, within the framework of the
Constitution, it will be possible for us
to get this self-rule back. So, I am just
trying to maintain that a new situation
has arisen. The constitutional device
which was tried in March last does not
hold the field now. There are other
possibilities which in its collective wis-
dom this Parliament can adopt. My only
point was that in this new political situa-
tiop which is emerging there a new poli-
tical approach is necessary to solve this
problem. After all it is an important



1657

States Reorganisation

thing for us, because of all the other
States we have been cherishing this
Kerala State; when we actually get it, if
we the people of Kerala are denied the
opportunity to make the best of that
State, well, it is something and 1 think
I must get an opportunity to say some-
thing about that. Now, the political
situation has changed. There has been
depletion in the Congress strength. There
has been a measurable depletion in Con-
gress strength. I can quote the figures
if only the Chairman would permit me.
And my other point is that there is a
measurable accretion to non-Congress
strength. My contention today is that
there are possibilities of a stable alternate
Ministry in the new set-up there which
were not there previously. Of course I
am moving certain amendments. I
would go into the figures later. My only
point is that it is politically necessary, it
is potically desirable, that there should
be such a Ministry. I will give the figu-
res on a later occasion. Of course there
is accretion in non-Congress strength, but
will the leftist parties vnite? That is the
pertinent question. My reply is that
there is every possibility of these parties
uniting to form a stable Ministry, and
I am not without hopes in this regard.
If my suggestion, which I maintain, is
incorporated within the provisions of
this Bill and within the Articles of the
Constitution, if my submission for the
creation of a new interim assembly for
the new State of Kerala is accepted, 1
say that in an interim Assembly of 137,
we the leftists will have a majority of
70, and the leftists are the Praja Socia-
list Party, the Revolutionary Socialist
Party and the Communist Party. Early
this month the Executive of the Praja
Socialist Party in Malabar and the Exe-
cutive of the Praja Socialist Party in
Travancore declared their willingness,
their readiness, to try to form an alter-
nate Ministry there, and the Revolutio-
nary Socialist Party has declared its
readiness to explore the possibility of
this thing. In the new set-up Malabar is
being tagged on to Travancore-Cochin
and Malabar goes there with a particular
experience. What is the political back-
ground of Malabar for the last two or
three years? Within their limited sphere,
with their limited powers—of course it
was a District Board there—these leftist
parties united and ruled it for the last
three years. They have got the expe-
rience, they have proved to the people
that they can form an alternate adminis-
tration, alternate Government to the
Government which has been functioning
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all along under the auspices of the Con-
gress. So, we go there with this expe-
rience. All these stabilising factors are
there, and in a House of 137 there is
more than a majority of 70. Now I want
the Home Minister and the Government
of India to take into consideration these
facts, because conditions have changed,
because an entirely new political situa-
tion obtains there now. They can explore
this possibility. The question is asked
“After all it is only a question of four
or five months, you are getting elections
soon, so why worry?” That is exactly
the reason why we are most insistant
on that point because anybody who
knows about the politics in Keraia will
say that the bane of our politics has
been this reactionary attitude, this influ~
ence of the landlords, of the Palace, of
the great feudral chieftains, of the com-
munal organisations, of the Muslim
League, of the Catholic Church, of the
Nair Service Society. According to our
party, the greatest democratic task which
you have to do in Kerala today is to
fight these reactionary influences, and
however efficient and able an official
Adviser may be, the fight can be fought
only in the political plane, it can be
fought only by the people of the State,
and we want the political parties in
Kerala to be given this opportunity.
These three or four months immediately
preceding the General Elections are the
most critical and the most effective
months for this purpose. So, in the inte-
rests of a steady and healthy develop-
ment of democracy I plead that this
opportunity be given to them.

Now, there are some well-meaning
friends who say that of course it is
politically necessary and desirable, that
it is practically possible also, but then
the Constitution stands in the way. Sir,
I am not a constitutional pandit, but 1
know that if the President of the Indian
Republic can issue a proclamation he
can revoke it also.

MRr. CHAIRMAN: 1 think we are
discussing something which is utterly
irrelevant to the present Bill. You are
talking about the suspension of the Pre-
sident’s rule and the setting up of a
democratic constitution. We™ have noth-
ing to do with this in the States Reorga-
nisation Bill. I think you should leave
that point and go to another.*

Suri PERATH NARAYANAN
NAIR: May I point out....

Mr. CHAIRMAN You have pointed
out at length and I have been following

~
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to find out whether you are ever going
to refer to the Bill before us. You are
merely saying “Give us a chance of
building up a democratic Assembly”. It
has nothing to do with the States Reor-
ganisation question. [ would like you to
proceed to some relevant point.

Sur1 PERATH NARAYANAN
NAIR: I am permitted to move an
amendment. . ..

Mr. CHAIRMAN: That is all right.
We will see whether it is permitted later
on. You talk something else now.

Surt  PERATH NARAYANAN
NAIR : Now under article 4 of the
Constitution... . .

MR. CHAIRMAN: we are discussing
the Bill. We are not discussing Article
4 of the Constitution.

Surt  PERATH  NARAYANAN
NAIR: May I submit that this Bill....

MR. CHAIRMAN: I do not think it
can come up here at all. I have been
trying to follow you at great length. You
are just discussing that you will get 79
and 84 out of 137, etc. It has nothing
to do with the reorganisation of the
States.

SHrt BHUPESH GUPTA (West Ben-
gal): Can we not make a suggestion that
between the time the States Reorganisa-
tion Bill comes into operation and the
General Elections—there is a gap, there
is a void, and there will be no formal
functioning of the Constitution—whe-
ther it would not be possible for the
Government to adopt a provision so that
in this interim period some democratic
set-up. . ..

Mgr. CHAIRMAN: You may have an
independent resolution and discuss it on
merits but not under this Bill.

SHR1 PERATH NARAYANAN
NAIR: I abide by your ruling, Sir. 1
will do it. Now, on this question of
Kerala 1 want to bring to the attention
of the House another factor—I refer to
the Laccadive and Minicoy Islands and
the Amindivi Islands. Under clause 6 of
the Bill they are constituted into a Part
C State. I think that is the only part
of India which under the Bill does not
get any representation in Parliament.
The people there are very backward,
they are classified under the Tribal Act
and, Sir, the regulation of 1912 applies
to them. Even today, as at present, the
people of these hundreds of islands
scattered over a large portion of the
Arabian Sea have been enjoying fran-
chise in the Chhevayur constituency in
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the Madras Assembly and the Calicut
constituency in Parliament. All of a
sudden they have been removed from the
purview of representative Government.
I am told that there was some proposal
to constitute a certain Advisory Com-
mittee, or so. I would like to know from
the hon. the Home Minister if they will
be given any representation in any Legis-
lature or in Parliament. After all they
are also Indian citizens and they deserve
some sort of representation. Going
through the Bill 1 do not find any pro-
vision made there for this.

Now, Sir, when we are on this sub-
ject, 1 might point out that the other
day an hon. Member made one sugges-
tion that we must have a code of ethics
or a code of conduct for all the different
political parties. Well, I welcome that
suggestion, but I only suggest that in that
code of ethics there must be some proper
relationship established between precept
and practice. Sir, we talk of democracy
for the whole of India. But somehow
or other I feel that whenever there is
any opportunity for the Opposition par-
ties to rule over a particular portion of
the country through so many devices,
constitutional and political, that oppor-
tunity is denied to them. And that thing,
Sir, according to me, offends against
democracy. Therefore I would suggest
that when we have that code of ethics.
different concepts of democracy must
not apply to different political parties.

Then, Sir, I was surprised to hear the
other day—I think it was Shri Parikh
who said that—that outsiders were going
to Gujarat and other places and were
creating trouble there. He was referring
to the incidents in Ahmedabad. Qbvi-
ously, this reference cannot be to the
members of the Gujarat Chamber ot
Commerce or to the members of the
Ahmedabad Municipal Corporation, or
even to the members of the Ahmedabad
Congress Committee. This reference can
only be, I think, to Shri A. K. Gopalan
who has gone there. Sir, Shri Parikh
and his friends may not, of course, like
Shri A. K. Gopalan’s politics. They
may even dislike him personally. But
after all, Sir, in this Parliament, which
is claimed to be supreme, he happens to
hold the position of the Leader of the
chief Opposition Party. Shri Parikh has
been talking to us about common citi-
zenship for India and about unity of
In this context, Sir, T cannot
understand how Shri A. K. Gopalan is
an outsider. Is that the conception of

' common citizenship which is animating
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our friends over there? I fail to under-
stand that. Sir, up to this moment, it
has never struck us to say that Shr
Dhebar belonging to Saurashtra is an
outsider in Kerala. We say that he 1s
the Congress President and we accept
him as being the leader ot the Congress
Party. So, Sir, if that is the meaning ot
common citizenship according to some
responsible members of the Congress
Party like Shri Parikh, then I think it
is high time that they should revise
their views about it. Sir, we have been
told that people have been behaving in
a disorderly way and people are doing
this thing and that thing, and the Com-
munists are inciting people to violence.
We have also been told that the work-
ing class people there in Ahmedabad
have been taking their lessons in non-
violence, and they have learnt the les-
son of non-violence very well. But
again this message of non-violence
comes to us in a different form, in the
form of orders to shoot at sight and
kill people. There have been such
orders in Bombay, Ahmedabad, Kharag-
pur, Kalka, Patna etc., Mr. Chairman,
Sir, when this is the sort of thing which
is going on and when this trading in
non-violence is going on. some home
truth, I think, must be told so that the
Government may be able to consider
all these things in a proper way. I
know that there are very good provi-
sions in this Bill. The Nizam will no
longer be there; the Hyderabad State
is being disintegrated; the Rajpramukhs
will not be there, and out of the
13 new States, eleven will be based on
language considerations. These are very
great things no doubt. We only say that
you have not been fair to the people of
Gujarat, and you have not been fan
to the people of Kerala. In regard to
the boundaries also, let us lay down cer-
tain broad principles on the basis of
which this problem might be solved
gatisfactorily. And let us give certain
guarantees to the linguistic minorities
and to the services. If that can be done.
then we also will be convinced that this
Bill, in India’s onward march along the
path of democracy, will definitely be a
milestone. That is all that 1 have got
to say.

surt T. R. DEOGIRIKAR (Bom-
bay): Mr, Chairman, I have great plea-
sure in supporting the motion for con-
gideration of the States Reorganisation
Bill that is being discussed in this House
for the last two days. I am nun very
keen to deal with the provisions made in
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the Bill with regard to other States. 1
would, therefore, restrict my remarks to
Bombay State alone.

Sir, 1 was a Member of the Select
Committee, and let me say that certam
provisions made in the Bjll in the Select
Committee were such as would not have
allowed me to vote in favour of the Bill.
At the most, I would have remained
neutral. But that difficulty is now
removed, and I do not hesitate to vote
wholeheartedly for the Bill.

Sir, during the course of the last ten
or eleven months many things have hap-
pened. Events in history leave a trail
of memories both bitter and sweet for
us to ponder over. It will take probably
a number of days or a number of
months to interpret the events, to under-
stand them, and to appreciate them, as
also te mould our political life. But we
will have to take lessons from history.
History is a teacher, and we know from
our experience during the last ten or
eleven months that there are many things
that have to be learnt from History. I
would personally like to take lessons
from the events that have happened
during the last ten or eleven months, or
since October, 1955. The first lesson to
be learnt is to keep oneself away from
the appointment of commissions or com-
mittees over vital issues like these. We
had the Dhar Commission; we had the
J.V.P. Committee, and we had the
States Reorganisation Commission. All
these committees and commissions have
abundantly proved that they are incapa-
ble of solving the vital problems affecting
the lives of millions of people in [pdia.
Therefore I would like to suggest to the
Government not to make experiments on
matters which are of vital importance to
the country. The second thing that 1
would like to suggest is that if at all you
are going to appoint such commissions,
then better be careful about the person-
nel. I have nothing to say against the
members of the Commission, but ail the
same, I would suggest, as I suggested last
time, that the persons concerned ought to
be in touch with the lives of the people
and should not only be academicians or
men reputed to be impartial. So, persons
who are in vital relationship with the
people would be better judges to come
to decisions in matters like these. That
is another lesson which I have learnt
from the tragic events of the last vyear.

Then, Sir, there is one more lesson
which I have learnt, which is this: Inde-

' peadence has taught us no tolerance. We
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have become independent, but we have
not learnt as yet how to tolerate diffe-
rences in views. Sir, we have got to
learn many things still. One more thing
which history has taught us is that we
have not gone beyond the elementary
stage of democracy. India does not know
even the elements of democracy, and
we will have to revise the whole out-
look of our life and adjust it to the
democratic conditions that we are trying
to create in this country.

The third thing I have learnt is that
human nature is everywhere the same
cussed. You go to East, you go to West,
you go to North and you go to South.
It is no use saying that only people in
one particular region are intolerant, or
that persons in one particular region are
lacking in nationalism. That charge
should not be attributed to any person in
India. After all, we belong to the same
soil. There may be differences here and
there but ultimately I rely more on
human nature and I say that so far as
India is concerned, human nature every-
where is the same. That is another lesson
which I have learnt in this struggle.

I have also learnt that Independence
has not made us strong. Though I can-
not say that it has made us weak, yet
certainly we have not become stronger.
After analysing or scanning the psycholo-
gical aspect of life, I think that those
who want to carry on in politics must
learn psychology. Those who do not
understand psychology don’t deserve to
be leaders of people. Politics alone will
never lead you to successful aims or suc-
cessful objectives. You must understand
the psychology of the people. On the
other hand, the psychologists must learn
politics. Unless both combine, it will not
be possible for a country like India to
progress successfully. I have seen for the
last 10 or 11 months that politicians are
not looking to psychology at all. If we
do a certain thing, they say ‘You are
sentimental, you are parochial, you are
regional, you are this and that’. They are
perfectly right in criticising a certain
section of the people but after all there
are human sentiments, there are human
aspirations which cannot be brushed
aside with the stroke of a pen. Therefore,
with all humility I would request the
Government not to divorce psychology
from politics. If you do, you will do it
at the cost of-—what should I say, not
at the cost of your life but at the cost of
people’s lives. Therefore such experi-
ments should not be repeated in this
country.

[ RAJYA SABHA ]
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Another thing which 1 have learnt is
that we have given too much freedom
to the press and to the platform. We are
doing that experiment. I think no coun-
try in the world enjoys so much freedom
of the press and so much freedom of
speech as we, Indians, do, and can we
say with pride that we have utilized this
freedom both of the platform and of
the press responsibly and well. I
think at no time in the history of India
such rabid literature was written as was.
written during the course of the last
10 or 11 months. I can also say that at
no time in the history of India such
rabid speeches were made as were
made during the last 10 or 11 months
and thirdly. I should say that at no time
in the history of India there was so
much less protection to Congressmen
as was there during that period. I think
you will not be able to appreciate
through what tortures we have gone
during the past 10 or 11 months. Our
lives were in danger, I don't attribute
it to any Party, Mr. Bhupesh Gupta
may kindly take it from me. I am scan-
ning human nature and in scanning
human nature, I came to the conclu-
sion that we have given away freedom
of the press and freedom of speech to
others and kept nothing to ourselves.
We have nothing left to ourselves.
Look at the things that are happen-
ing........

Surt BHUPESH GUPTA: Something
is left. . ..

_ SHri T. R, DEOGIRIKAR: Only life
is left and that is being staked by Mr.
Morarji Desai. We have staked every
thing and allowed the world to praise us
for being wltra-democratic and all those
things, but I would request the Govern-
ment—]I will not say ‘to restrict the
freedom of expression or freedom of
speech’ but at least—to give protection
to us if it can. Otherwise, see what is
happening there. A poor man, the secre-
tary of the Congress Committee, the
day before yesterday in Maharashtra,
was stoned and he died immediately
after two hours. So, such things should
not be repeated. 1 don’t attribute it to
any Party at all because 1 have not
full information but the freedom of the
press and freedom of speech must be
seriously thought about and this is the
lesson which the States Reorganisation
Commission has taught us,

_ Now another suggestion that I would
like to make to the Government is this
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Now riots are becoming frequent and
I am told that in foreign countries the
method of dealing with them is quite
different to that of ours. We are sending
a good many delegations to many count-
ries. Why not send some delegation to
study how the riot situation is met in
other countries and what are the modern
méthods to deal with it? (Interrup-
tions by Shri Bhupesh Gupta) What
is it?

MR. CHAIRMAN: Nothing. He is
just doing it out of force of habit.

Sur1 T. R. DEOGIRIKAR: You
would like to be a delegate—to add to
the troubles?

(Interruptions.)

Surt BHUPESH GUPTA: If you will
allow me...........

SHrI T. R. DEOGIRIKAR: These are
the various lessons which I have tried to
learn from the events of the last 10 or
11 months. Let the Government think
over it, let the people think over it and
let us evolve a life wherein everybody’s
future will be well-directed and well
shaped. With that object in view, I have
made this suggestion.

[MR. DEPUTY CHAIRMAN in the Chair.}

Now coming to the main question,
when the States Reorganisation Com-
mission published its report, Maharash-
tra totally rejected it because we were
not for bilingualism and so many other
things. I don’t want to repeat all the
arguments now but Maharashtra was
emphatically against the recommenda-
tions of a bilingual State which was later
on called a ‘Balanced State’. So we did
not like a ‘Balanced State’. We rejected
it and T must thank the Congress Sub-
Committee and the Government for not
forcing those recommendations on us.
Various alternatives were tried. Some
were accepted—not by us—but by the

other side, and some were rejected by

them. So when this balanced bilingu-
ism was given up by Maharashtra, we
said, let there be full bilinguism or a
bigger bilingual State and I must thank
the High Command for persuading my
friends in Vidarbha and Nagpur to
come and join the Marathi-speaking
area. As soon as we passed this Resolu-
tion, there was reaction both in Guja-
rat and in the B.P.C.C. and even the

3—I5R. S. 56.
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High Command did not look with
favour on that Resolution. That Reso-
lution said that if. after five years
Gujarat wanted to opt out, they would
be permitted to do so. I am not going to
say that the present solution has come
directly from the Resolution of the
M.P.C.C. Our Maharashtra Pradesh
Congress Committee Resolution said, let
there be a bigger bilingual State and
if, at the end of 5 years, Gujarat wants
to opt out, it should be permitted to
do so. We were charged with many
things. I don’t want to repeat those
charges now because it has become a
matter of the past and sad things are
happening in Gujarat and I don't want
to embitter them. I only want 1o say
that this Resolution which we passed
was not out of any bad intention or
bad motive. We wanted {o assure our
Gujarati friends that if we cannot pull
on together, say for five years, then they
can go out. But this provision in our
Resolution was not liked by the Gujarat
Congress Committee and, as it was said
then, it was to be a marriage for good
and it was not to be a marriage for some
time. So they wanted this union to be
permanent and as we did not say that
in our resolution, they did not accept
it. Personally, I believe that in keeping
that time-limit, we were honest. We
did not want to force anything on
any unit against their free will. We
felt that if they wanted to separate,
there should be a provision for that
separation. With that object in view, we
had passed our resolution. But our
resolution did not find favour with them.
Afterwards it so happened that mem-
bers of my Pradesh Congress Committee
also said that since Guijarat and Bom-
bay have not accepted this bilingual
resolution since the High Command is
not looking with favour on that resolu-
tion, why should we force them to accept
it? Therefore, that chapter was tempo-
rarily closed. I do not, therefore, take
credit by saying that what is proposed to
be adopted by Parliament has come from
the Maharashtra Pradesh Congress Com-
mittee, though the germ of that solu-
tion is to be found in the resolution of
the M.P.C.C.

1 was told, curiously enougt, that this
idea of a bigger bilingual State was con-
ceived by the late Sardar Patel long
ago. So, at least let Gujarat not charge
us with forcing something upon them.
If at all this idea has come, it has come
from Sardar Vallabhbhai Patel. I do not
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know the details, but I know that there
was a great storm in' Bombay State when
this idea was mooted. It was left there
and no further progress was made.

So after this, the chapter on bilingual
State was finished. Then came the three
State formula and then came the Central
administration and so on and so forth.
Maharashtra wanted that they should
have one unilingual State and nobody
was prepared to grant that. People
began to say that we were speaking with
many mouths. The Pradesh Congress
Committee was the target not only of
our neighbouring Pradesh Congress
Committee was the target not only of
word of sympathy for us. They thought
that we were demanding something which
was horrible, which was unthought of.
That was the criticism levelled against us
and this has pained me most. Not only
that, but sometimes it so happened that
people said that we were stooges in the
hands of the Government and the Sub-
Committee said openly that Maharashtra
leaders were vacillating every now and
then. You can imagine, therefore, the
ordeals we were passing through. There
was no protection for us. The non-
Congress parties were bent upon finish-
ing the Congress. The ordinary people
were accusing us of playing into the
hands of the Government and the Gov-
ernment was saying that we were vacii-
lating. This was the most unimaginable
condition through which we passed. And
one of the reasons why we accepted this
bilingual State is to put an end to ali
these tortures once and for all. I am
now explaining why we have come to
that conclusion and just to give an idea
through what stages we passed, T just
make mention of this.

As regards this unilingual and bilin-
gual affair, let me tell you, I have not
yet understood why unilingual States are
not good. I said once that now that we
have become independent and we want
to establish a secular State in India, we
have to give up so many things. Can
anybody tell me how the various regions
in India can be made cohesive, can be
united and can be well-knit? I think
language is one of the greatest forces
to bring men together. So unless 1 am
convinced that language is a hindrance
in the way of bringing several people
together, to make a united Tife. I will
not give up my faith in unilingual States.
If at all a mistake was committed,
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it was not committed by us, but it was
committed by Government when Andhsa
state was granted. If Andhra State had
not been granted, we poor people would
have said. “No. we are not keen upon
this unilingual State.” But you have rais-
ed hope in our minds that unilingual
States are going to come to into exist-
ence and we pursued that matter. But
if you now go on saying, linguism is not
good, then of course, 1 cannot be con-
verted to that view all of a sudden. That
much I can say.

Another thing is all around me I am
sezing unilingnal  States. Then why
make an exception of Maharashtra and
Gujarat?

SHrI JASPAT ROY KAPOOR (Uttar
Pradesh) : There is Punjab too.

Sar1i T. R. DEOGIRIKAR: Punjab
is not like that. But in the case of Gu-
jarat and Maharashtra you are making
an cxception. Some people are now
raising us to the sky saying that Gujarat
and Maharashtra are the proper regions
where this experiment can be tried. I
am thankful to them for this compli-
ment. But in my mind, I think that about
Maharashtra there is  something like
Jdoubt, some suspicion, and that suspi-
cion is not with regard to Maharashtra
alone, but it is with regard to Bombay
too. If there had not been any Bombay
problem, this bilinguism would never
have arisen. I may tell vou that. This
Bombay problem comes everywhere, at
all times, in all places and at all circum-
stances. And I may tell you, even with
the signatures of the 280 Members of
Parliament, you have not yet solved the
Bombay problem. You have by-passed
it. If you are thinking that the Bombay
problem is solved, I may say that I per-
sonally do not hold that view. I still
feel that you have set aside that ques-
tion skilltully and brought both the
language groups together. I am not at
all convinced that you have solved that
problem. Bombay, of course, is a rich
city and 'everybody naturally would like
to have a share of Bombay. I will be
dishonest to myself if I did not say that
that is my sentiment also. But there are
some more grounds as to why Bombay
should be united to Maharashtra.

Just now I said that the initiative for
the solution of that problem, the present
solution, does not rest with us. It rests
with the 280 Members who have signed
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that memorandum  submitted to the
Prime Minister. So let the credit go to
ll;qm. And let them share the responsi-
bility also, for taking credit alone is not
sufficient. You must see it through and
through, which I 2m sorry to remark,
18 not yet being done by my friends.

Surt BHUPESH GUPTA: Were you
consulted?

SHri T. R. DEOGIRIKAR: No. I
was not here, Mr. Gupta and 1 was not
consulted.

Then, I told him.........

_Surt BHUPESH GUPTA: That is all
right,

Surr T. R. DEOGIRIKAR: You do
not want a reply from me?

SHrI BHUPESH GUPTA: We are not
concerned. That 1s ail. I only wanted to
know whether the President of the
Maharashtra Pradesh Congress Commit-
tee who belongs to the Congress Party
was consulted, )

MRr. DEPUTY CHAIRMAN: Order,
order.

Suri T. R. DEOGIRIKAR: Mr. Bhu-
pesh Gupta may be aware that on the
ist of August, Panditji, had gone to
Poona. He left on the second and he had
no idea that any such thing was going to
happen. I was with Panditji. He came
by plane and I came by train avoiding
the flooded areas and somehow or other
reached Delhi on the Sth morning. After
coming here, I learnt that there was such
a move,

SHr1 BHUPESH GUPTA: The trick
had been done.

Surt T. R. DEOGIRIKAR: They
were of this view that the Resolution
which the Maharashtra Pradesh Cong-
ress Committee had passed long ago
had not lapsed. They, therefore, thought
it unnecessary to consult me again. That
much explanation I can give you.

As I said, I am not at all convinced
about the non-utility of unilingual Sta-
tes. If somebody tells us, we are pre-
pared to accept it but you must con-
vince us. The only thing is, do not brush
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us aside. Now, we have accepted this
bilingual State for various reasons. I
told you just now that controversies
must be ended at some time or at some
stage. We cannot go on fighting
indeterminately for all times. If we go
on fighting, it weakens us as I saw the
Cgpgress Committee in  Maharashtra
getting weak., I do not know whether
the Opposition was very serious about
the solution of the problem or whether
it was serious about putting the Cong-
ress down. They were not concerned
with the former. I do not accuse any
party. That is their right. Whenever
an opportunity presents itself to them,
they must take advantage of it and must
put down the Congress Party. Ultimate-
ly we came to realise that the States’
reorganisation business should not break
up the organisation; that anything might
happen, but that we should stand by
the Party. That was the stand that we
took and it is the democratic stand.
As I said, Parliament is, after all, a
sovereign body and it has passed it and
will pass it. Therefore, we must accept
it. I should like to say thut my Pradesh
Congress Committee did not express
any views because it did not get any
opportunity but all the top-ranking peo-
ple in Maharashtra had unequivocally
accepted this solution and, therefore,
I have no fear that it will find favour
with Maharashtra. Some say that Maha-
rashtra has gained. To a certain extent,
it is true; Iet me be true to myself. At
the same time, I must say—I do not
want to keep anything secret from my
friends...... 1

Surt V. K. DHAGE (Hyderabad):
Which friends?

Suri T. R. DEOGIRIKAR: Those
friends outside.

It is said that Maharashtra is going to
get a 65 per cent. majority in the big-
ger bilingual State. It is true, but Maha-
rashtra does not want to rule any mino-
rity for its own sake. We would try to
do justice. I can assure my QGujarati
friends here that we will do them full
justice. As a matter of fact, this should
not be an issue of majority and minority
especially when both of us belong to the
same Party. They belong to the Congress
and we also belong to the Congress.

Sari S. N. MAZUMDAR (West Ben-
gal) : But there are other people outside.
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Surt  T. R. DEOGIRIKAR: Of
course, the Communists try to drive us
away from power.

SHRI S. N. MAZUMDAR: Is this a
domestic issue for the Congress?

SHrI N. B. DESHMUKH (Hyder-
abad): This is a question of Party then?

Sarr T. R. DEOGIRIKAR: The Praja
Socialists also want to drive us away
from power. It will be a question of
united parties, Congress versus all par-
ties combined together. 1 am sure that
they will not be able to do so in spite
of all their attempts. I only wish that
the unity should last long. That is very
difficult.

The only obstacle that lay in the way
of the solution of the problem of Bom-
bay, if I may be allowed to say candidly,
is the problem of Bombay City. If
Gujarat wants to give up its claim over
Bombay, Gujarat’s problem will be solv-
ed in no time. It is in their hands. I
cannot understand the reason why they
are fighting. But the present is a
national solution no doubt, which Parlia-
ment has given.

Surt BHUPESH GUPTA: Do 1
understand the hon. Member to say that
if the Maharashtrians’ claim for Sam-
yukta Maharashtra including Bombay
was acceptable, then the hon. Member
would be also ready to give up this
bilingual State and build two States,
Maha Gujarat and Samyukta Maharash-
tra?

SHRI T. R. DEOGIRIKAR: I could
not follow him and, therefore, I can-
not reply.

Surt BHUPESH GUPTA: I would
make myself understood. Do I under-
stand from what the hon. Member has
said that.......

MR. DEPUTY CHAIRMAN: One of
you will have to sit down.

Surt BHUPESH GUPTA: I will
make myself clear, Sir, if you allow
me.
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Bill, 1956 1672

Mr. DEPUTY CHAIRMAN: He
does not yield.

Surt BHUPESH GUPTA: Therefore,
he does not want me to make it clear.

Mr. DEPUTY CHAIRMAN: - You
draw your own conclusion.

Suri BHUPESH GUPTA: If
want to understand, just yield.

you

Surr T. R. DEOGIRIKAR: Yield for
what?

SHR1 S. N. MAZUMDAR: You must
allow him to speak.

Suri T, R. DEOGIRIKAR: I was just
saying that we do not want to rule any
part of Bambay State simply because we
are in a majority. We want to work in
co-operation. In this connection, I
would like to make a personal request
to Shri Morarji in this House. Let the
Maharashtra and Gujarati friends sit
together and try to solve the problem.
We, on our part, are prepared to do
away with all suspicion from the minds
of Gujratis and Shri Morarji may give
up his fast. He himself has said that he
has no faith in fasts for solving such
problems. Therefore, my request to him
is that we should sit together and give
assurances to cach other. Safeguards are
no use; regional formulae are of no use,
only the heart responds to the heart,
to the soundings of the heart on the other
side. Then alone can we solve major
problems; not otherwise. I hope that
this request of mine would go to Shri
Morarji and that he would immediately

" give up his fast for paving the way for

better understanding and for a progres-
sive and final solution of the problem.

Suri JASWANT SINGH (Rajas-
than): Mr. Morarji Desai is fasting on
a different issue altogether. His fast is
due to the fact that people have refused
to listen to him.

Surr T. R. DEOGIRIKAR: I know
it very well. Therefore, I say, even if
you want an audience to be attracted, let
us sit together and let us speak with
one voice. That is the main issue which
the other parties do not want.
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To my friends from Vidarbha, I
must say that throughout these alterna-
tive solutions, they had acted worthily.
I can also say that there were times
when I was to be involved in settling
the question of the capital but I avoid-
ed it and I must say that I am glad T
did not intervene. Now, Vidarbha and
Maharashtra have no quarrel with regard
to the capital. To the people of Marath-
wada also, I say that they should be
safeguarded. The cc.tents of what is
called the Nagpur agreement have been
incorporated in the Constitution. When
we did that, we never knew that Bom-
bay was going to come o us. So, we
have honestly carried out that part of
the agreement which devolved upon us.
This issue has been nicely solved. We
look forward to a permanent solution but
only with the hope that not only Maha-
rashtra and Gujarat but other parts of
India also will be made bilingual
States.

Surt BHUPESH GUPTA: Never,
never. We have permanently thrown
away one of them.

Surl T. R. DEOGIRIKAR: If they
do not want to take a lesson from us
now, they can do so later on. 1 can
assure my hon. friends that Maharash-
tra and Gujarat will carry out their
wishes and their responsibilities as
honestly and as sincerely as is possible.
Let others follow Gujarat and Maha-
rashtra later on if they are not prepared
to do so now.

After having said so much about this
vexed question of Bombay State, I shall
have to pass or refer in short to the
border area question, Mr. Datar is sit-
ting here: he is probably involved in it.
I am not in that awkward position in
which he is put now. I have entire faith
in him. We have had several meetings
and we were trying to solve the prob-
lem of border areas or contiguous areas.
1 think somebody said that it is a con-
tiguous area, 2,000 square miles.

1 p.M.

Surt AKBAR ALI KHAN (Hyder-
abad): That would have solved Shri
Datar’s problem also.

Surt T. R. DEOGIRIKAR: And my
problem also. So we had not one or two
meetings but 19 meetings under the ins-
piring leadership of Mr. Dhage who is
sitting there. He never lost his patience
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though I have lost mine many times.
Mr. Dhage never lost his patience. He
tried to find out solutions, to bring
together persons, to call them together,
and all credit and honour goes to Mr.
Dhage for helping us in this crucial
problem and T would request him on
behalf of all to carry on this experi-
ment—I cannot use any other word
except experiment—till we get sliccess.
Sir, the problem is very simple if at all
it is to be considered, and curiously
enough I have seen that every person
including the highest person in the
country, says, “the case is very strong;
1 am convinced about that, but don’t
create any trouble just now. Leave it
here. We will try to solve it after-
wards,” and so on and so forth That is
being said. If you look at the figures
you will find that in this disputed area
the population of Kannadigas is only
20 to 25 per cent. and the population
of Marathi-speaking people 1is more

33

: than 50 per cent. Still, just as in Bom-

bay, in Secunderabad and other places
the minorities are getting whatever they
want and it is a sin to be in a majority.
If you are 55 per cent. and if the other
community is 20 per cent. then there is
no chance for you to get that region
annexed or attached to your side. That
is the present position. I would therefore
request the Government that, after pas-
sing this Act, attempts should be made to
give satisfaction to those people. Let
us not keep anybody discontented. We
are making the whole thing clear. We are
wiping the slate clean. So let there not
be discontent in some parts of the coun-
try and let not the troubles be again
and again repeated. So with these
words, Sir, I conclude.

Sury; H. C. DASAPPA (Mysore):
Are there not other areas or districts.......

Sur1 T. R. DEOGIRIKAR: In the
beginning I said T was not going to refer
to other questions or other areas. Do

you mean Kasaragod?

Surt H. C. DASAPPA: Either in
Maharashtra or the new Bombay are
there not other districts or taluks where
the non-Maharashtrians are in a majo-
rity, for example, Akolkot?

Surt T. R. DEOGIRIKAR: I have
not kept it concealed. If in Maharashtra
there are certain areas where Kannadigas
are in a majority I am prepared to give
the whole tract to them. I said the same
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thing to my Gujarati friends also, in res-
pect of areas where they were in a majo-
rity, and fortunately the Bombay Gov-
ernment and the Central Government
have got the census figures and the num-
ber of those who speak the minority
languages, and anybody can decide this
question in no time provided he has the
will to do it.

Surt BHUPESH GUPTA: Just one
question, Sir. I want to know from him
whether, in his view, the people of Maha-
rashtra have accepted this formula, and
I aiso want to know from him how he
explains the decision that on the day on
which the reorganised States would come
into force there would be a general
strike all over Maharashtra.

SHRI T. R, DEOGIRIKAR: Mr. Bhu-
pesh Gupta, | can speak on behalf of
the Congress alone, and I cannot speak
on behalf of the other parties. So so
far as the Congress is concerned. ...

Suri BHUPESH GUPTA: I asked
about the people of Maharashtra. I know
some Congress members are there but
what about the people of Maharashtra?

Sarr T. R. DEOGIRIKAR: If you
want to learn something from me, just
listen to me. If you want a categorical
reply, I can give you and that is that so
far as the Congress is concerned, they
will take to this decision without any
mental reservation. That is one thing.
So far as the people are concerned.
those that are not under the influence
of particular groups or particular par-
ties will also join us. That is also settled.
As regards the general strike to which
you referred just now. of course I can
say that there are professional agitators
in this country and whatever solution

you give—I] don’t blame you: I don’t,

blame you to Mr. Mazumdar or any-
body, because I would have said the
same thing if T were in a minority party
—there are those who are trying al-
ways to come into power and whether
the solution is acceptable to the people
in general or to the mass of people in
Maharashtra or not, they are going to
declare that strike, and if you have got
any influence, you kindly wield that in-
fluence in our favour and not in your
favour.
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Surt AKBAR ALI KHAN: Mr, De-
puty Chairman, I rise to support this
Bill but, not in the sense that this is a
Bill which substantially or in toto could
be considered to be a very desirable and
healthy measure. My support is due only
to this fact that probably in the present
context of things, because the language
passion was roused and people were ex-
pecting something, we could not do any-
thing better than what is being produced
in this Bill. But, Sir, certainly when we
consider the events that took place dur-
ing the last ten or eleven months and the
speeches that we have had the privilege
of listening to in this House and those,
we have read of thc other House, there
is no doubt in my mind that the ‘whole
country was agitated and agitated, if I
may be permitted to say so, in certain
directions which are not in the best inte-
rests of the unity and the solidarity of
this country.

The Bill that is presented to us, Sir,
is a compromisc between the forces that
were working for the solidarity of the
country on multilingual lines and the
forces that were working to have uni-
lingual States. When 1 say, Sir, unilin-
gual and multilingual, I want it to be
clearly understood that, to a certain ex-
tent, language is a great factor for the
all-round progress of the people and
is also a unifying factor.

But at the same time I want hon. Mem-
bers and the country to remember that
language is also a disintegrating factor;
it is a factor which would separate and
weaken you. It is this position that we
have to face. And the difference between
these two points of view is genuine and
honest, But the question is about the
extent and emphasis that is being laid on
one side or the other. I am one of those
who feel, who think—and probably quite
naturally, having lived in a trilingual
State—that in the greater interests of the
country—I am looking to the future—
and even after having listened to my
learned friend Mr. Deogirikar, 1 think
that multilingual States are the best not
only for the States themselves but for
the greater and larger good of the
country.

Surt BHUPESH GUPTA: So do you
want Hyderabad back on this logic?

Surr AKBAR ALI KHAN: I am com-
ing. Now, with this observation I wguld
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say that there are two very good tea-
tures of this Bill. One is the bilingual
State of Bombay. We all know what
we have gone through not only in the
recent past but what the people of
Maharashtra and Gujarat are still going
through. Violent demonstrations are tak-
ing place and these violent demonstra-
tions siould open our eyes. It started
in Orissa and 1 hope it will end in
Gujarat soon. Sir, is it not a challenge to
democracy and to all democratic ideals ?
Is it not a challenge to our genius, to
our history and to our culture? Is it
not a challenge to the teachings of
Mahatma Gandhi, through whose teach-
ings we got our freedom? I can quite
understand differences of opinion. 1
do not want that the people should
come to a decision without going into
the problem in detail. But 1 want to
know if there is a difference of opinion
as to whether a certain territory should
go to one State or to another State.
What is the procedure to be adopted?
How are we to solve this problem? That
is the most important thing that 1
want to place before this House and
through this House before the country.
We may not agree; we may sincerely
disagrec and strongly feel that each one
of us is rignt but in order to solve the
problem, 1s it the approach that our
friends on the opposite benches will
takc the law into their own hands, hold
demonstrations and demonstrations with
violence with serious risk to the life of
the innocent people of the countrv? If
that is not their method, then I want
to know whether they have condemned
and condemned in unequivocal terms
thesz outbursts that have iaken place
in diffeient parts of the country.

Sur: “THUPESH GUPTA: Is the hon.
Member aware that some people have
been killed by the police?

Sur1 AKBAR ALI KHAN: I am not
here to defend the police but what 1
want to say is.......

Surt BHUPESH GUPTA: Are you
ready to condemn the police in unequi-
vocal terms without reservation?

SHrt AKBAR ALI KHAN: Yon bet-
ter ask this of the Treasury benches.

What I want to say is that it is the
duty, as a citizen, as a national, of
every person, irrespective of party, creed
or religion, to see that there is no dis-
turbance, no loss of property and no

o
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loss of life and to see that law and
order prevaiis.

Surt S. N. MAZUMDAR: They

should not provoke disturbances by or-
dering to shoot to kill.

Mr. DEPUTY CHAIRMAN: OQrder,
order.

Surr AKBAR ALI KHAN: Now, my
submission is that we have to see whe-
ther this linguistic passion could be al-
lowed to have its way. I will pose a
question. I would say that there are
certain fundamental things which can-
not be left to popular sentiment and
where popular sentiments cannot be fol-
lowed. It is Parliament which is saddled
with this responsibility and has to think
over the matter and take decisions.

Surr BHUPESH GUPTA: By collect-
ing signatures in the lobby.

Surt AKBAR ALl KHAN: That is
one of the ways; absolutely democra-
tic. My submission is what the country
is faced with and what we are faced
with is not whether a portion of the
territory should go to one State or the
other, but what we are faced with is
what is the method—and we have to
very seriously think about this—of cor-
recting a thing which we think is not
correct. The only democratic way for
this is to fight the election on this issue,
to remove this Government, come into,
power and carry out that policy. That is
the democratic way and I think we
should all agree that in this matter if we
cannot agree among ourselves, we should
fight constitutionally and we should give
a practical lesson to our people that in
no case law and order should be dis-
turbed.

That is the position so far as this
general deustion is concerned.

The other thing that I welcome in this
Bill is the formation of the Zonal Coun-
cils. I think it is a step in the right direc-
tion and I do hope that in course of
time these Zonal Councils will really be-
come strong and prove an asset to the
future development of the country and
help to fight against this linguistic pas-
sion which, in my humble opinion, has
gone a little too far.
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Now, I would just submit that so far
as Hyderabad is concerned, 1 can quite
understand certain changes being made
in view of public sentiments or in view
of the demands of the time. Sir, I would
request you to bear with me for a while.
It is. one thing to make certain changes
in cerree of time but it is an entirely
different thing to say that the history of
Hyderabad has been such that it cannot
be considered to be one with reference
to which anybody can be proud. Pro-
bably I am speaking on the last occa-
sion on behalf of Hyderabad State as it
exists today and [ would submit that
when I say anything, I want you to for-
get that black period in Hyderabad’s his-
tory preceding the advent of democracy.
When you want to decide whether Hy-
derabad should be disintegrated or not,
please consider it on merits and what-
ever you decide will be followed. When
this States Reorganisation Commission
came to Hyderabad, there was a very
strong representation made before it by
people like the late Ramchandra Naik
who was a pioneer in the national move-
ment. The representation was by people
of all areas; by M. Narsing Rao and
Shrikeshav of Telangana area; by persons
like the late G. Kamachari from Kar-
natak, and by Hon. Desai and Raghav
of this House; from Maharashtra by
Mr. Vidyalankar, the present Finance
Minister and several others. They all
made strong representations to the Com-
mission that Hyderabad should not be
disintegrated.

Surr V. PRASAD RAO (Hyder-
abad): But they did not succeed.

SHrt AKBAR ALI KHAN: 1 will
come to it. These people made repre-
sentations that in the greater interests of
India and in the interests of the people
of Hyderabad, Hyderabad should not
be disintegrated; but, Sir, the three wise
men who sat on that Commission came
to a different conclusion. I have got
great regard for them, especially for my
hon. friend Dr. Kunzru, but I am
inclined te feel that they only looked at
the surface of things and they only look-
ed at the recent passions that were
aroused. If they had looked to the history
of Hyderabad and to the deeper currents
of love and amity that exist not only
between different communities but also
between people of different regions—I
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am not talking of the Government,
which was also divided—in that case
they would have come to an entirely
different conclusion and, with Bombay
bilingual, they would have made Hyder-
abad bilingual. Anyhow they did not do
so. It is not only that a few local peo-
ple made this representation. I would
tell you that one of the greatest daugh-
ters of India, Mrs. Sarojini Naidu, every
time publicly in her speeches had said:
“I am proud of Hyderabad. I am proud
to be called a Hyderabadi. 1 would like
Hyderabad to remain as it is and Hy-
derabad culture as it is.” She used to
be proud of it.......

Suri N. B. DESHMUKH (Hyder-
abad): Would you explain that spe-
cially?

Surt AKBAR ALI KHAN: After all,
you know it as much as I do. Not only
that. When this Report came out, Ra-
jaji came out with a statement saying
that it is not in the national interest
that Hyderabad is being disintegrated.
Not only that, the great newspaper of
the south, “Hindu” came out with a
leader expressing its resentment and
disapproval of the disintegration of Hy-
derabad. The matter does not end there.
Already our revered leader Pandit Jawa-
harlal Nehru even recently and on seve-
ral occasions has given expression to his
personal opinion—that he thinks that
Hyderabad siiould exist as it is and he is
against disintegration.

Suri BHUPESH GUPTA:
does he say now?

What

SHr1 AKBAR ALI KHAN: He sur-
renders to the will of Parliament, to the
order of Parliament as everyone should
do and you should also learn to do it.

Surit BHUPESH GUPTA: You mean
to say that he still thinks that Hyder-
abad should remain intact and yet sur-
renders to the will of Parliament?

Surt AKBAR ALI KHAN: He will
follow what the Parliament will decide.
That is his view. I want to know why
it is that people like Mrs. Sarojini Naidu,
who was born in Hyderabad and who
was brought up in Hyderabad, were of
that view. Why is it that Panditji.......
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SHrr V. PRASAD RAO: Did she at
any time say that Hyderabad should not
be disintegrated?

Suart AKBAR ALI KHAN: Yes, Sir,
she said so.

Sur1 V. PRASAD RAO: No, Sir.

Sur1 AKBAR ALI KHAN: I will give
you the speeches and I will put the evi-
dence of her family members if neces-
sary before you.

Mr. DEPUTY CHAIRMAN: Any-
way that is past history.

Suri AKBAR ALI KHAN: Now, I
say that this regard is ,not only super-
ficial. There were certain things which
were in the very inception, in the very
foundation of Hyderabad that gave its
people, communal harmony, tolerance,
mutual love and affection which are res-
ponsible tfor this proud position. I would
just give only two events of history, his-
tory which is absolutely recognised and
accepted by all the historians. Six hun-
dred vyears ago for the first time a
Muslim dynasty was formed in the
Deccan—you know what the name of
that dynasty was—it was the Brahamini
dynastry. Do you know what was the
name of the man who founded that
dynasty? His name was Hasan! He
Incorporated with his name the name
of his guru and patron Gangoo and he
called himself Hasan Gangoo and the
dynasty was called Brahamani dynasty.
Could you imagine the amount of love
and affection, the amount of regard that
was in the very inception of that Braha-
mini kingdom? It was called Brahamini
out of love for his Brahmin patron. He
put his name with his name and that re-
mained for four hundred years. Could
you think that any organisation or any
dynasty or any rule can go on for such
a long period? 1 say this name and this
history is unique not only in India but
in the world’s history where such an
example of demonstration of love and
affection was given,

SHR1 V. PRASAD RAQ: What about
the flag of Asaf Jahi dynasty which was
made part of the British?

Surt AKBAR ALI KHAN: I am
coming to that. Now, Sir, we have in
Hyderabad a place as historical and as
great as the Qutub Minar of Delhi. We
call it the Char Minar. That was built
about five hundred years back. You go
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and look on the top of that Char Minar.
On one side there is a mosque and on
the other side there is a temple. The
rulers were proud of being great literary
people in Telugu language. That was the
history which fused together the diffe-
rent communities and different cultures.
And this State was in the beginning bilin-
gual—State of Andhra and Karnataka
formed the Brahamani kingdom. Then,
at a later stage when Asaf Jah took over
the State, I would only refer to the will
that he made. And it is printed in every
historical book. Through his trusted col-
league and Peshkar Lala Mastaram he
got his will written in which he had given
direction that “justice and toleration to
every religion and every community
should be the guiding principle. Other-
wise T will hold you responsible before
Almighty.”

Surr /. PRASAD RAO: Sir, I rise
on a point of order. Are we discussing
the history of Hyderabad?

Suri AKBAR ALI KHAN: I know
you have had your object. Be courteous
tn me at least at this stage.

Mr. DEPUTY CHAIRMAN: Are
you opposing the proposals?

Surt AKBAR ALI KHAN: I am just
giving......

MRr. DEPUTY CHAIRMAN: Unless
you are opposing. . ..

Surt AKBAR ALI KHAN: I am dis-
cussing that whatever has been done is
incorrectly done.

Mr. DEPUTY CHAIRMAN: If you
are opposing the proposals, then it
should be incidentally relevant. But that
is not the main thing.

SHr1 AKBAR ALI KHAN: Now,
Sir, my respectful submission is that in
view of this liberal policy, lakhs of ru-
pees of endowments were given to all
religions and temples and there was not
a key post whether it was of the com-
mander-in-chief, or whether it was of the
prime ministership, or whether if was
any other, which was not open and
given to men of all communities and all
religions. That is the history of Hyde-
rabad though it was under a personal
rule, and much before the advent of
democracy in India. And these were the
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factors which brought affection and love
between the communities and the peo-
ple of diffcrent regions that lived there.
Could anybody believe here that there
are temples, now, and the persons who
have to look after them are Muslims?
And there are mosques and shrines
which are being looked after by Hindu
friends? So, I am just giving this to
show why Jawaharlalji wanted Hyder-
abad to exist, why Mrs. Sarojini Naidu
wanted Hyderabad to exist, why at least
the sober elements of Hyderabad wanted
that Hyderabad should exist without dis-
integration.

Now. Sir, when the States Reorgani-
sation Commission recommended its dis-
integration, we were very sorry. But in
the greater interest of the country, in the
larger interest of the country and, as
now we have to look to the whole coun-
try-——India and not to Hyderabad—we
accepted it and accepted it with grace.
Then, what has the States Reorganisation
Commission recommeuaded? The States
Reorganisation Commission had recom-
mended that, of course, Hyderabad as
it is could not exist, but a major portion
if it calied Telengana with sixty per cent.
population and sixty per cent. of the in-
come should exist. That was the propo-
sition. Then, Sir, we thought if we could
not save the whole, at least let us save
a part ol it. We stood by it and ninety
per cent. of the population of Telangana
was behind this Telangana movement.......

Suri V. PRASAD RAO: No.

Strt AKBAR ALI KHAN: This was
....... not because of any parochial feeling.
This was challenged by Dr. Raj Bahadur
Gour also. As my friends are challeng-
ing, let me say the great communist
leader, of Andhra movement, Shri. R.
Narayana Reddi, who is supposed to
have taken more votes than our leader
Pandit Jawaharlalji, came to me when
the Telangana movement was going on
and asked me whether [ “will help them
to improve the situation”. Naturally I
told him that he was trying to pull my
legs. But he sincerely said “No, things
are such that unless the Telangana lea-

ders come to our rescue it will be diffi--

cult to improve the situation”. That was
the tempo. That was how, Sir, the States
Reorganisation Commission recommend-
ed Telangana with the name of Hyder-
abad. We fought to uphold the S.R. C.
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Report. We placed the matter before the
four wise men—our leader Mr. Nehru
the hon. Home Minister, Maulana Abul
Kalam Azad and Shri Dhebar. We were
told “Yes, the public opinion and S.R.C.
are with you, but in the greater inte-
rests of the country, in the larger inte-
rests of unity, and as our Andhra bre-
thren are in difficulties—they have been
practically deprived of Madras—in view
of ali these things you had better look
at things in the all-India perspective and
agree to accept merger with Andhra.
Sir, we fought to the last and we repre-
sented. and we were told that in the
greater interests of the country we should
yield. and our Andhra brethren were
also very solicitous about it. So we
yielded. This. Sir, is the genius of Hy-
derabad, this is the culture of Hyder-
abad. My learned friends were asking,
what was the culture of Hyderabad?
This is the culture of Hyderabad.
When ultimately our clders said “No,
in the greater interests of the country
you should agree”, we accepted it, we
faced our public and we taced them
with courage. Not a bullet was shot,
not a single violent demonstration was
made. I am saying this in no spirit of
boastfuliness or arrogance, 1 am saying
this in all humility. When 1 see what
has happened in Maharashtra, when 1
see what has happened in Gujarat, and
whert 1 compare that with how the
people of Telangana have behaved over
this matter—I feel proud of my peo-
ple; that is the position that I want to
place before my country. It is because
of the Hyderabad culture, Hyderabad
genuis—and thanks to the leadership of
Shri  Ranga Reddy—that we went
through this trial with tact and dignity.
Now we have accepted it and we will
try our best to implement it, that is, the
States Reorganisation Bill. I would not
go into details, Sir, nor have I put in
any maior amendment:; I leave that to
my Andhra friends and other Members
of Parliament.

I would just mention a fact. Sir, as
you know, in Southern India there was
a move that every State should be styled
or named according to its language-—for
instance, Madras to be named Tamilnad,
Myore to be named Karnataka, Bombay
to be named Maharashtra and Gujarat,
and so on. In that context, Sir, the
name of Andhra was given to Hyder-
abad. I would appeal to you and to the
good sense and the sense of justice of
this House and of my Andhra brethren
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and ask whether it is right that Kar-
nataka should be called Mysore, that
Tamilnad should be called Madras,
Maharashtra and Gujarat should be cal-
led Bombay, and only Hyderabad should
be called Andhra Pradesh. I leave it to
vour decision and I would not go into
details: neither have I moved any amend-
ment as [ feel it is the duty of Andhra
friends to do sc.

Now. Sir, I would come to the ques-
tion of safeguards. I do not attach much
importance to safeguards. They are only
to help co-ordination. But I do attach
importance to their goodwill and T appeal
to our Andhra friends to act like great
people with large-heartedness and to ap-
preciate in what way the Telengana peo-
ple and the Hyderabad people have
acted in this matter. Now 1 do not want
to say that T have got University build-
ings second to none in India. I do not
want to say that I have got the Nizam
Sagar and the great Sagars that were
built. T do not want to say that Hy-
derabad will furnish palatial buildings
for the capital of Andhra, nor do I
count upon the sugar industry, the hig-
gest in India. nor Sirpur Paper Mill nor
do I refer to the Salar Tung Museum
which is the best in the whole of the
East. But I would humbly say that the
gift from the people of Hyderabad to
the Andhra brethren—I want to entrust
it to my Andhra friends, through the
Chairman of this august House in whose
personality 1 see a great and eminent
Andhra—is a humble gift of the Hy-
derabad’s  ‘composite culture’—though
less literate than others. Preserve it and
preserve it for the good of Andhra as
well as for the good of India. I am sure
with that composite culture as it would
be seen in every walk of life—it cannot
be described, it has to be looked into and
appreciated—if that culture is preserved,
Andhra will form a very important link
between the southern States and the
northern States, and there will come a
time when it will prepare men for all-
India leadership, leadership which at the
present day is being circumscribed with
narrow loyalties and narrow regional
patriotism. It will broaden the outlook
of leadership which is very necessary in
the future context of things, for the
greater welfare of our country—India.

MRr. DEPUTY CHAIRMAN: You
conclude your remarks. There are 42
other speakers.
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SHrRt AKBAR ALI KHAN: I shall
be very brief, Sir. Then, there has been
a demand fo a Boundary Commission.
I tell, you, S.r, that I am sick of such
Commissions. These matters cannot be
settled by Commissions. There are cer-
tain demands which Hyderabad has got
regarding, Raichur, Sironcha and Bastar.
There are certain demands that the An-
dhra State has got against Karnataka,
Kolar, Bellary and others. T do not give
up those claims, but in the larger inte-
rests of the country, with full apprecia- -
tion of the efforts of my friend Mr.
Dhage to get these boundary matters
settled amicably and their failure, T
would say, let us close this chapter for
the moment. We have had enough of it.
We have to do a lot of work; we have
to do a great work in implementing the
Second Five Year Plan; we have to
remove the poverty of our people; we
have to remove the ignorance of our
people, we have to bring real joy and
happiness to the teeming millions of
our people to whom democracy will
have no meaning, who would not be
interested in whether a certain territory
goes to one State or another. Let us
finish this chapter and let us settle down
for doing greater and higher things.
When 1 orpose this Boundary Commis-
sion, I cannot shut my eyes to the
various difficulties that the linguistic
minorities may feel in their own region,
Even if he had followed the Communist
proposal of dividing every unit accord-
ing to villages, there will be hundreds
of villages with two languages. How
can you solve those problems? I say
it is a wrong approach to the problem.
Let the Centre assume the responsibility
for this. I request and very emphati-
cally request, the Home Minister to
form a Board under the Chairmanship
of the Home Minister which would look
after the legitimate interests of these lan-
guage minorities. Tt is no use brushing
aside things. Let us face the problem.
Don’t give the initiative to the States.
It will not promote good relationship
between them. One State will say to
arother “You are not treating these lin-
guistic minorities properly”. The other
State will say “You are not treating
other minorities properly”. That would
be a wrong policy. Let the initiative be
in the hands of the Centre. Let the
Centre, the Home Ministry through a
Board, see that no injury is done to these
minorities.

. Now, Sir, I do not want to say much,
but there has been some discussion un-
fortunately about Urdu. I would only
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say that even today I would consider
it a privilege to learn Urdu and sit at
the feet of hon. Pandit Kunzru and
hon. Master Saksena.

Sir, a suggestion has been thrown
irresponsibly that Urdu is a language of
four crores of Muslims. T strongly re-
pudiate that suggestion. The service that
Chakbast has done, the service that
Sharar and Shad have done, the ser-
vice that Munshi Prem Chand has done
is well-known. Sir, there are scores of
Hindu literary writers in Urdu who have
built up Urdu.

SHRr1 P. N. SAPRU (Uttar Pradesh):
It is a common inheritance.

Surt AKBAR ALI KHAN: Yes, it
is a common inheritance. You have re-
minded me of the speech made by Sir
Tej Bahadur Sapru, when he was the
President of the Urdu Academic Asso-
ciation. He said “It is as much my lan-
guage by inheritance as of anybody else
in this country, and let us be proud of
it.” Simply because somebody says that
it is not your child, you should not dis-
own it. ¥t has been nursed by Hindus,
by Sikhs and by Muslims. Make it yours.
Do not inflict any punishment on it for
the omissions and commissions of people
who are beyond our control. They had
not before them the country’s interests,
and even now they are not satisfied.
They will do damage to any good thing.
Therefore let us think over the problem
of Urdu,—because this is our baby and
we have to nurse it. I won’t say any-
thing else, and I won’t go to that regional
controversy of U.P. and say what this
man has said or what that man has said.

But, Sir, there is one thing which pains
me. Repeatedly our revered leader,
Pandit Jawaharlal Nehru, has said that
Urdu is not being treated well in his
own State. Sir, when the Moghul Em-
perors in those periods. when they had
become weak used to issue firmans,
the expression that was used was
“arfse arfw § arfage ardre a8y
that is to say, they are to be respected,
but not to be implemented. Sir, we must
respect the opinion of our great leader
on account of whom we are holding our-
selves intact in our country and on ag-
count of whom we are enjoying high
prestige in the comity of nations. In
this respect, 1 make an earnest and
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humble appeal to the hon. Home Minis-
ter Pantji to solve this quandary, and I
am sure that with his determination and
statesmanship he will be able to solve
this problem satisfactorily. .

L}

Now, Sir, I have given notice of two
amendments and........

Mr. DEPUTY CHAIRMAN: You
can speak on them when you move them.

Surt AKBAR ALI KHAN: All right,
Sir, I would like to say something at the
time when 1 move my amendments.

Dr. P. V. KANE (Nominated): Mr.
Deputy Chairman, Sir, I do not say that
I heartily endorse this Bill, but it is the
next best that we can have. 1 do not
understand one thing about it. When
there are fourteen States with a unilin-
gual bias, why a fifteenth could not
have been created at all, is beyond my
comprehension. In the last e¢leven
months anything but a just and equit-
able solution has been put forward. I
am not, of course, speaking as belong-
ing to any party. I belong to no party.
And it is a sad thing for me to see
that among Congressmen themselves
there has been a great deal of diffe-
rence of opinion. The Maharashtra
Congress Committee says one thing and
the Gujarat Congress Committee says
another thing. That is a very sorry
spectacle. However, it is none of my
concern to say that, because they are
there to defend themselves and to put
forward their points of view. But I
must say one thing, before I proceed
with this particular Bill, that the best
thing would have been “Maharashtra
with Bombay”. That has been an admit-
ted fact, and there is justice in it. And
our great Prime Minister went so far
as to say ‘“Let the tempers that are
frayed be quitened, and 1 myself will
plead the case of Maharashtra having
Bombay in the very near future.” So,
that is the goal to which at least [
should attach great importance. But
since so many hon. Members have taken
upon themselves to bring forward this
motion, it has been accepted by the
Government, because after all this
wrangling must come to an end some
day. We cannot always be fighting,
because there are very great stakes
before us, and we have to improve the
lot of the common man. We have the
Second Five Year Plan before us. It
has already gone into the background
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during this period of elcven months.
Theretore, Sir, I am supporting this
measure as the next best under the cir-
cumstances.

Now here, Sir, something has got to
be said about the disturbances in Bom-
bay, Gujarat, Orissa and in other places.
I look at them from a particular point
of view. We have told in very high quar-
ters that Bombay behaved very badly,
and therefore there was going to be a
Centrally-administered Bombay. I do not
know whether the same reasoning will
apply to Ahmedabad to make it Central-
Iv-administered. Probably, it will not.
We have learnt, I suppose, the lesson
that Central administration is the very
negation of the democracy provided for
in the Constitution for which we fought.
That is the total negation of that demo-
cracy, which does credit to nobody, and
particularly the Central administration
of such a big city with a population of,
1 believe, 3 million people who are sup-
posed to be in the forefront of every-
thing in India. If they are to be Cen-
trally-administered, then probably the
whole of India may as well be Centrally-
administered. We also find, Sir, that
public property worth Rs. 40 lakhs was
destroyed by Oriyas who were to lose
nothing. Their State was quite intact.
Siriply because gertain parts or districts
which they wanted were not given to
them, there were these riots. And we had
riots in many places. I have stayed in
Bombay for 60 years and during that
period I have passed through twenty
riots, during the British rule and after.
So, rioting is a symptom which prevails
very often in our country, and it should
not upset those who are responsible for
keeping order. Thev brought in twelve
thousand policemen in Bombay. That
is an admitted fact. People said that
there were 25,000 policemen, but the
Chief Minister agreed that there were
12.000 and half of them were Armed
Police. Let us roughly take it at 12.000.
What an effort! In order to keep order,
12,000 people were engaged day and
night! That spells great indignity and
that entails great loss of respect to us
in foreign countries.

Why is this so? It is so because justice
is not done. Look at Bihar and Bengal.
There were some Kkite-flying that they
were going to join together. That is how
I look at it from a distance—I call it
kite flying. The first defeat of the Con-
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gress in one bye-election induced the
Chief Minister of Bengal to say ‘That is
an end of this matter’. Now they are
having bickerings over the transfer of
Purulia and Purnea. It has come to that.
That shows that whatever you may say
from a very high pedestal about unity,
security and being sons of the same soil
etc., language is a force to count with.
You cannot shut your eyes like a cat
drinking milk. You must remember that
it is one of the greatest binding forces
that bind people together. Why did the
Constituent Assembly say that it will be
Hindi that should be the official langu-
age and that too in the Devanagari
script? Why? Because too many things
cause confusion, division, discrimination
and so forth. Therefore we want one
official language, never mind if not
immediately, but that is the goal and we
want one script. Similarly on a smaller
scale, in a different plane altogether,
language is a binding force and as many
people belonging to a particular langu-
age should be brought together to the
extent humanly possible. Though the
280 or 300 Parliamentarians took upon
themselves to suggest this bilingual State,
nothing was done to educate the people
that such a thing was coming. It was all
at once introduced. Remember now in
Maharashtra particularly, which I know
very well, and Bombay, the whole thing
has gone too deep. It is not I and peo-
ple like me who can deliver the goods.
The matter has gone down to the swee-
pers and to the lowest class of people.
Sweepers, barbers etc. are fighting with
others. You must now satisfy the
common man that what you are doing
is for the benefit not only of the coun-
try but for his own benefit. Nobody has
tried to do that. So many solutions have
come and gone and this is the last one.
All these have been at a very high level.
The common people simply don’t look
at them; and they think that they will not
touch the one with a pair of tongs. For
these riots particularly in Gujarat—the
land of the Father of the Nation—it is
said that the students alone were respon-
sible. I don’t think they alone were res-
ponsible. There must be others too. But
the students were university students—
most of them major now and educated
and voters too. remember. Every man of
18 is entitled to vote. The future voters
in the next elections are charged with
having created this trouble, but T don’t
think it is true. Who is to blame? Every-
body wants to make everybody else
the scapegoat. My friend, Mr. Parikh,
said that it is the professors who are to
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blame. I don’t understand how. A pro-
fessor has to teach or lecture to 150
students at a time and there is no per-
sonal contact. Remember that if you al-
ways blame the professor, you will lose
the little good that they do and the qua-
lity they possess will not be forthcoming.
I have been also a professor for many
years and a teacher for many years and
then I joined this profession. Everybody
wants the teacher and the professor to
rise very high. While they themselves
are comfortably engaged in profitable
business, they tell you that the teacher’s
profession is a very noble one; but I
know from my experience that it is the
sorriest of trades. Therefore, don’t lec-
ture to them. The fault lies with you;
namely, you have done nothing practi-
cally to tell the common man his rights
and his duties. You have done nothing
to educate him and let him know at
least the A, B, C, or the three R’s. Noth-
ing has been done and very little has
been done in the last 8 years. The
Directive Principles say that within 10
years literacy must be there throughout
India but nothing has been done in prac-
tice. Hardly 20 per cent. of the popula-
tion is literate in the whole of India even
after 9 years of independence. I don’t
blame anybody. This is what has been
done. You give the right to vote to
everybody who is 18 years’ old including
women. In some countries even now
women have no rights but we gave them,
but the literacy among women is 5 per
cent. We are always travelling in the
mid-air but we have never been travel-
ling on this bare ground. This is the re-
sult. This is the result of your always
being high up in the air and not coming
to grips with the lower world. So what
feel is this: Let the common man be
approached by you. Suppose this Bill is
passed, the first task of those who are
responsible will be to go round and tell
the people that this is the thing done
and it may be changed. As the Prime
Minister was saying, there is nothing
permanent in this world. Ten years back

we were ruled by the British. Todav we |

are ruling ourselves. There is nothing

permanent. It must be told and must be '
told in a way they will understand. Sim- '

ply giving a lecture would not help.
Particularly now, the tempers are frayed
and everybody looks at everybody else
with a certain amount of suspicion. It is

a very sad sight, no doubt, about this |
point to which I would call your atten-

particular matter of a bilingual State of
Maharashtra and Gujarat. But supposing
as you feel and as he majority of the
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Parliamentarians {eel, that this is a good
thing, let us try it. I am, therefore, sup-
porting it only as a measure 10 be tried.
I am myself rather doubtful. I must say
so. I am 77 years and after the long
experience of human nature as a pro-
fessor, as a lawyer and in many other
ways. 1 say that this whole thing is
fraught with danger; but let us try to
make the best of it as the next best and
in that connection I will suggset certain
changes if it is possible to do so. Those
changes I shall first give lest my time
should be up.

I am against the Zonal Councils al-
together. We have already so many
authorities. There are the States and then
there is the Supreme Union Parliament.
Why do you want a Zonal Council?
That will only mean postponement, pro-
crastination, delay, etc. That will be the
resull. I am therefore entirely against
that system. If once you decide that the
Zonal System must come, then it may
be improved but the fundamental idea
of it is not liked by me. Look at clause
21 which lays down that they are only
advisory, without the power to enforce
their decisions. There must be power
to enforce but there is nothing given.
Therefore advice only can be given.
Supposing the Home Minister sends to-
morrow for the Chief Ministers of both
Bombay and Mysore if they are fight-
ing with each other, they are bound to
come. Then there is no Zonal Council
necessary. That is my idea.

As regards a Boundary Commission,

I also think that a Boundary Commis-
sion is necessary in certain respects pro-
vided certain suggestions made in the
amendrnents by some people are accept-
ed. If they are accepted, then a Boun-
dary Commission is absolutely necessary;
but it should not be a general Boundary
Commission. That will open the sores
again. Therefore I am not in favour of
a general Boundarv Commission but a
Commission of an impermanent nature
or for a short time may look into the
disputes which may be left to them by
the Parliament or by the President or
by some other constituted authority.
These are the few matters on

2 p. M. which T wanted to say some-
thing even now, because I did

not want to omit them during my speech.

Then I come to the most important

tion, namely, the inclusion of the Bel-
gaum district in the Karnataka State.
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There I would plead the case of Bel-
gaum and the other talukas of Karwar,
Haliyal and Supa Peta. These people
representing some 40 different associa-
tions sent in their representation. All
that has been done. Now it rests with
you whether you will align yourself on
their behalf or try as far as lies in you
to bring them round to the peaceful path
and to work out an agreed solution. I
do not want to give too many figures; if
you want I can give them, for I have
the whole lot of them here. :

The point is, if you look at a map of
the area, you will find that Belgaum 1s
divisible into two parts, the eastern part
which is the Karnataka part and the
other part which is Marathi-speaking
predominantly. If you draw a line there,
may be a village here and a village there
may go on either side. But on the
western part are the four or five talukas
of Belgaum, Khanapur and Chikodi and
Chandgad. If you take them together,
they are really 70 per cent. Marathi-
speaking people. If you look into the
figures, you will find that in Belgaum
town at least 54 per cent. are Marathi-
speaking, although 70 per cent. has been
laid down by the Commission as the
required minimum. I do not see why 70
per cent. should be fixed because the
Commission itself had recommended the
transfer of areas even when the percent-
age was less than 70 per cent. Take the
case of the Kolar district. In Kolar 54
per cent. are Telugus and 21 per cent.
Kannadigas and yet it has gone to
Mysore. Of course there are some rea-
sons given and reasons can be found for
anything. They can find good or bad
reasons for anything. But I may point out
that even in this Bill you have got this
idea of transfer of Talukas and even
smaller areas or territories. Let me invite
your attention to certain of the clauses
of this Bill itself. Look at clause 10
dealing with the formation of the new
Rajasthan. There Abu Road taluka of
Banaskantha district has been taken away
from Gujarat, I suppose, and is now
added to Rajasthan. Then below that
you find:

“(d) Sunel tappa of Bhanpura tahsil
of Mandsaur district’—I do not know
what a “tappa” is, but I suppose it is
something like a ‘“petta”, consisting of
some 25 or 30 villages, berause a district
is divided into tahsils and a tahsil is
divided into tappas. So naturally it must
be a small area. And even that is taken
away and given to some other State.
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[THE  VICE-CHAIRMAN  (SHRIMATI
SHARDA BHARGAVA) in the Chair.]

Then I may take up an earlier clause,
say, clause 4. There, speaking of the
state of Travancore-Cochin, they say:

“As from the appointed day, there
shall be added to the State of Madras
the territories comprised in the Agas-
theeswaram, Thovala, Kalkulam, and
Vilavancode taluks of Trivandrum dis-
trict and the Shencottah taluk of Qui-
lon district”

Therefore, even talukas have been taken
away when it suited the purposes of
those who drafted the Bill. It is not, so
to say, a sacrosanct principle that you
should go only by the district. That prin-
ciple has not been followed. Not only
that, in certain cases, talukas have been
bodily taken away from one State and
put :n another. Take for instance the
case of Kasaragod dealt with in clause 5
of the Bul. This taluka of Kasaragod
which is in South Kanara is joined to
Kerala State. If you follow the logic of
it, either the whole district should go or
nothing should go. So, what 1 say is,
even in this Bill you find that there is
nothing sacrosanct with a district unit,
that you can transfer one taluka from
one part to another part, from one dis-
trict to another district and that has been
done.

Therefore, 1 suggest this matter of
Belgaum  should be considered. The
population of Belgaum is a lakh and a
thousand and odd. In fact it is 101,038.
Of these Marathi-speaking people com-
price some*54 per cent. Kannada-speak-
ing people 25 per cent. and others come
up to 21 per cent. In the city itself
the majority are Marathi-speaking, being
54 yer cent. The same is the case if
you take the schools. Then take the
talukas that I have mentioned—the
talukas of Belgaum, Khanapur and Chi-
kodi, including the towns of Belgaum
and Nipani. There you will find that 70
per cent, of the people are Marathi-
speaking and that should satisfy even
the high percentage fixed by the Com-
mission, though that is not necessary.
In the opinion of those who drafted this
Bill, that 70 per cent. is not necessary
because there have been exceptions.
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[Dr. P. V. Kane.]

Then of course, other circumstances
come in, circumstances like the wishes
of the people, economic structure and
so on and so forth. There are so many
circumstances which can be cited in
order to buttress your case. Take the
case of Bellary to which the Commis-
sion has devoted some 3 or 4 pages in
order to show that it should go to An-
dhra on grounds of administrative con-
venience, economics, the importance of
the Tungabhadra project and so on. But
Tungabhadra project is a national thing.
It is for the whole of India. Then they
come to Rayaluseema and say that is
very important in Andhra. And so they
say, Bellary should go to Andhra.

Take the case of Chandgad taluka.
You can make a special case of thal.
Then why not make a special case-of an
area where there are 54 per cent. of
Marathi-speaking people, if the other cir-
cumstances are there, the other circum-
stances, which I have mentioned, namely
economic links and all that. The eco-
nomic links of Belgaum are not with
Karnataka or Bangalore, but with Rat-
nagiri and Maharashtra. For four
months in the year there is no connec-
tion by the sea side. About 80 per cent.
of the trade of Samantwadi, Malwan
and Vengurla is with Belgaum. If you
take all these facts into consideration,
they will speak for themselves. Simi-
larly there are other points also and I
have got them, but I do not want to
trouble the House with all details. I
mention only some of the important
ones. What the Commission says about
cotton and oilseeds is entirely wrong
because only Rs. 150 of octroi duty
comes to Belgaum from cotton as against
the total of Rs. 1,43,000 resulting from
the trade in catechu, cocoanut and jag-
gery. These are connected more with
the Konkan parts than with the other
parts.

Similarly, you take the case of Bel-
gaum. Hundreds of people, Talatis, Patils
and teachers, will be displaced. They
come to about a thousand and they are
all Marathi-speaking. If they are put
there, they cannot at once become as
clever as the Kannadigas, the originally
born Kannadigas. This will create
another problem of displaced persons.
You have to look into all these things.
What I am saying is that if you divide
Belgaum District into two parts, the East
going to Karnataka and the West to
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Maharashtra, it will be all right. The
smaller part to the West is about 55
miles broad and 150 miles long. It
will be a Marathi-speaking part and the
population’ will be about 5 or 6 lakhs.
these people in Belgaum and other talu-
kas and in Karwar, to which I am com-
ing a bit later, are in one contiguous
line and they come to about six lakhs of
people. These six lakhs of people are
to be handed over as if they are dumb
driven cattle to a part where thsa langu-
age is entirely different. There may not
be much difference between Bengali and
Behari because the basic structure of
these languages is the same but there is
a Iot of difference between Kanarese and
Marathi. In the case of the Northern
languages, there are hundreds of Sans-
krit words; even the inflections are very
near. But that is not the case here.
Therefore, you have 1o look into the
question of satisfying these people who
are 1 a minority. If you take the whole
district of Belgaum, there are nearly
1,300 villages with a population of se-
venteen lakhs out of which 4,60,000 are
Marathi-speaking. 1f you take the whole
district, more than one-fourth are Ma-
rathi-speaking. If, as I have suggested
just now, you make this district into
two parts, Belgaum Western and Eastern,
then the Western region will have 75
per cent. of Marathi-speaking people.
The people of Belgaum, Chikodi, Nipani,
and other talukas speak Marathi. These
people have more important connections
with Maharashtra than with people
lower down in Karnataka, Bangalore,
Mysore and so forth. All these factors
should incline you to try to meet these
people and their wishes and just not to
tell them that this is the decision of
Parliament which they must accept. If
you do it, then their anger is roused,
they behave like the people in Bombay
and they are shot. This is not the way
to rule; this is not the way to induce
these people to think well of their inde-
pendence. They say that independence
is nothing to them if they are forced
against their will into the company of
one whom they do not like. They want
the company of X, Y or Z. I do not
want to take more time of the House
but shall end up with a few remarks
about Karwar.

If you take the three talukas of Kar-
war—actually four including Karwar
town—Halyal and Supa Peta, you will
find that the dialect is Konkani. For
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some reason now, Konkani is being
treated as a different language. If you
look at the old Gazetteer of Karwar
there is no Konkani mentioned any-
where. You have only Kanarese mention-
ed besides Marathi. In the later Gazet-
teers, Konkani was mentioned specially
but is put under Marathi and its dialects.
You must know that the Konkani people
have no special literature of their own.
During the last few years they may have
had some but even now there is not
much literature. It is a spoken language
and not a written language. That is one
thing. Secondly, high class books in
Marathi like Jnaneswari are read by far
more, perhaps, in this area than even in
Maharashtra. Similarly, as late as 1948,
in the Political and Services Department
of the Bombay Government. a Resolu-
tion was adopted recognising Marathi as
a regional language in Karwar, Halyal
and Supa Peta. I am talking only about
the Northern parts. not the downward
Southern portions. If you take the peo-
ple of Karwar town, Karwar taluka, Hal-
yal and Supa Peta along with Belgaum,
they will be about five or six lakhs; you
will find that 72 per cent. are Marathi-
speaking and only 22 per cent. are Kan-
arese-speaking in Karwar taluka. In
Halyal, 59 per cent. are Marathi-
speaking while 22 per cent. speak Kan-
aresc. In Supa, 82 per cents are Mara-
thi-speaking while 18 per cent. are
Kannadigas. If you take the total of
these places, you will find that the
proportion is 70 to 20 Kannada-speak-
ing with 10 per cent. speaking other
languages. My submission is that, if
you so desire, these parts could form
part of Kolhapur district or, if you
do not like that, a separate district
could be brought into existence for
them. There is nothing wrong in hav-
ing a district with a population of six
lakhs of people. It.is not necessary that
all the districts should have 18 or 20
lakhs of people. You may make this
as a special district or, if you have no
objection, join it with Kolhapur—it will
be the southern extension of Kolha-
pur—and make the latter a big district.
I am not particular about what you do
but I want these Marathi-speaking peo-
ple to be kept together. It will be a great
hardship if you force them to go else-
where. Barring children, even half of the
number of people may not be knowing
Kanerese at all. Therefore, it will be a
real hardship on them to tell them that
for the sake of the country they must
suffer, that thev must be shifted from
one place to another as if they were
4—15 R.S./56.
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dumb driven cattle. That will not solve
the problem. That will not redound to
the credit or to the safety and security
of the whole of India.

I do not want to elaborate it now but
I have given notice of an amendment
and, if the Chairman permits, might
talk on it later. I am putting forward,
on behalf of the people who might be
affected, this plea. There is no parti-
cular or any very strong reason why cer-
tain things should be imposed upon them
and they cannot be left to their own
choice.

With these words, Madam, I com-
mend this Bill. I accepi it as the next
best but some changes will have to be
made.

5t FAstens ARt (faaEr A1)
feurer w=) : SWE WA anfear,
1 foe =9 99 g9 & 919 g, 7 S9FT
W T § | 2w & fenmeresEe
FT FTH agd qHA FH § HIT TF a7
THT Weqd giaT a1 fF FE ag qeadr A
FT 9% IR fEgE ¥ o1 as-ad
fromaet 4 ¥ Y AR w37 ™ AW
T 9 | AfFT AedET  FRAT IEHT B
T TG AT FIF I gH AT g FIH Tl
FT Od, @ A 9T OO gCT AT
AT A TAGIATT FF AT GIT § §A AGH

T T, AT FTART 39 AT FY g AT
wﬁﬁa'@r TE a1 afew  ATgwRiEA v |
iy & FE SR A TS FAve
#t guTs ¥ T[T AL 7| %t [F s2w
T TN & g fFar | F gew @
Mol arg fragmfaa aracs &
STog 9T FLH qlsAE & GO LIUT TF
< & A, Hr%gwg'afrwaqﬁamr
FT FW LE F G, T AT qoF A ST
aa?"rw”rg'a‘gm’rg'( F g% W A
g1 ara AR BT A4ET FT AT G AT TF

o faq & ovax S« FifFq F A
sifas & # SEH1 A w@FE FaT g |
¥ guadr § 5 s @ e g aex
#\ uF wEaET a1 98 & fF gEdy gty
TISAT § ST & g §, SART QO A |
qg AR AT | AW I 3@ § AT
g froar w@m Rl gg F1 wrw
FHREM 1 T8 FL QT §, AAF T FIS
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QET WTHAT AT & ST 6 1% 95F &9 0F
I GIADFTCINE NG g9 A
dI 99 gSF &I THIF 919 g1 Il § HIX
IqH FH WY gE Y J1ar § afFT gan
g4 ASE X HW g9 # I IATE )
A S sifasi F g9 F 3@ a9g
qfewea & g2 &1 AT | §T TF AEHS
&= & fomg #1 g fowa aaw
O JATE | ST Hifaer w7 787 7q oo
F fors mrma 2, 87 9 9T o, 97 9% H,
e L FARAIG FErmAT g

“Where any Part C State is included
in the Zone, not more than two mem-
bers from each such State to be nomi-
nated by the President”

@ gaifes werafg & & wrefagt
ﬁwmglmfwﬁvw
ag & % S99 & uF arfeamie &7 Awee Y,
St 99 A T @A arar gl A S9
TATH & ST AT 1 | T ) WA g1 ag
TIATSTAL FWST &7 g1 a7 gearssa §
¥ & aaF wielaal & faars @ 39
FEAT T & WX wiwEd A7 A
780 fwar T ifed wifE @ ey
wmaﬁmaﬁmawgmmswgq
FTH gval § ) safau & s s=w 5
TAH AgW A TIieETEE 3T gEarsey
FAO & S AR G T AW &,
gy & fag sy

STET IF 37 2l #7 99t & fawr
F T IH F T AT T FIE (95 AQY
g qga“raamaﬁwmawmﬁrl
TEa &1 ASET O A S e 8 Sy
AT FF AT 99 AT | 79 SN0
WW@EW@“W%%?W;@%I
gy faafas & o|l aF w1 941 €,
IEN 77 Geanw %< vl & e S
e Uearswd FHAfeqr gt « & wreA
g fafreex &1 aga wey & 5 o=
goR §aq ¥ =9 fowfeq § ag agemar
o & et qeﬁqﬁ%zmrra“m”raﬁ@r@t
walfawe w3 ) oy o el §
SAH! T @A & UF G Feg g8 MY
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g fr & et st faardr qiT 9T SFaE
g | gl 9% TEqEIEr  grad g IahT
qIA MAHE qgT § SAATHE FTH U
&y 1 afsw wgf % faowl ge@T §
= SRTHT ¥ oY SUHfzw T 59 wiwar
AT 97 § I fAFTad & I8 AT TS
4T ¥ T AGH e q1 & gRan F fag
amqwrﬁxﬁtwwr ag qqre
far gom % St @rE aTet ®eE g I
AT TR A FT &mmaﬁmw
9% faarly S¥Esaw &1 @O & 98
34 @7 o @ | AT W & w
fedfenr stz & gard (Hawai) ok

1 (Alaska) =1 fo= frar s
fF owdsr & Hrex AW § | WX d
30T Yo FAOHT F FOAT A & few sEH
fw“rmm‘r@%w'aﬁ%rmﬁwgl

T4

grr a'gaq“r aTd WX TR F

& gt gEa #gh woate ¥ arg
mamaﬁglewfwﬁra ¥R

AT T §

(3) Qeares WEs SR |
Fymaw § ¥ fo@ omF AR

F9 ¥ F9 TP TSI g
TET &l |

F FH @ e

FUST 3 a8 qG1 F TATH I (&LT
¥ wAfes B W FA A r
a%lqﬁa“ﬁ%:%crrhumz
F gg &% &1 6 ag T a9
FEAT FT @ AL A | A ar
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At w1 Fgadr & A0 wT
ar @& | 77y <few fF wfrg
o) fagm % faw G % T
g7 % WL 7 JE0 IS @MW
FIHE & HH g1 G | T
qferard 3 AT & qEA
T o & | wAf sAreedr
FHET AT GAA W gAX e
e FAAL H gHSHE FEA T
afears @A wfed R ¥
I TS T TG F AATCTH
*T GF | AE & qriATEE W
g WEgE HX_IF IOH w1 ey
ga}ﬁwﬁﬁmaﬁﬁgn
™ Aad W@mméﬂ

(%)

¥ FAET I dedw & fau Sy
TaTAT ATE sfear @9 wdr § S9%
forg Us TreT AT § HY AT AMlEd |
ﬁwqwﬁmﬁ:waﬂwmﬁ
93 gR%0R3 Wo @H g¥ | TV & €M
¥ agl UF BE-HET JC 77 a9 Fhdl
a7 | foray AW #1 GEERT W & adar
T a arr S agt e usfateaT
nuﬁmﬁg%g‘{@aﬁﬁ%ﬁﬁtaﬁw
Faf TR A< AY qRq A1 ¥ WA
SERECE

oy o2 & ©w HieEr e § §
@ #3 Afr, forgr ﬁ'{fgﬂjﬂ?—rm
AR SERIS BT FY AAEd & | g
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Zeg ¥ T AT 29 g9 § oY 29 HaErery
FT TG T4 g £ | AT gray & 6 e
ﬁfrw%ﬁiﬁwm}mﬁﬁ'{q@

awig g f& [uam, fadee +9dY, § oW
ﬂiztrwmq'(maﬁ'(%@qmm
F SEifaa FfRme & At § ag fqar ¢

“The question of extending the
jurisdiction ot the High Court of Pun-
jab to Himachal Pradesh has also been
considered by the Committee. They
agree that it would be desirable to
leave this question to be examined
iurther by the Government after a
detailed inquiry and report by an offi-
cer who might be specially appointed
for this purpose.”

zq fosfedt & w5 gm 98 F@n
& faar =% 5 of a% fewrae Wi &
AN FT FaTA § STH! TA FIE J 18
g 7@ & | sEifwa sfawe g2
Fefwwwwﬁwalmﬁ
wﬁ@mgﬁzmm
qemglagwmwg% =9 faeafas
A qgat Y UF T 99T & Fhiedl FY a6
¥ FTHN AT AT AT AT | &9 {840
7 e a9 o g% F1e famar wAmay v,
Y FFG TSI HAL FT KIS W agi
a?nqaﬁﬁﬁz@g’a%@fa‘r FATT FY
AT 9 | I9 &% qg qATT 927 g
TF TF1g 37 FE.F 1 34T T&Xd § | F9F
17 TEAE ww SfeAr 7 2 9 -
a9 F fau Avgw = wf7an, giw #18
& e, sifeew, A g feam 1 greEm
m%m%mmwm%mﬁmﬂ
aﬁfﬂﬁ“{éﬁiﬁ?@?ﬂfgﬁ:ﬂfﬂﬁ
78 § fF @ Fgmwsa%:rw agh &
TEEd FT WA AGE @Y qFAT & | A
forr == St & FaT fr faeelt  ard A1
FT 49 BFIT F @I 8 | g7 % (2 =
ST T AT § A SAAT TSI I FIATE |
mqwaaw%mmg%ﬁr—oﬁ
o< feum=e 938 § ST &7 %% g foraAr
fer Ta & %% g | fooelt & g €eT wga
¢ bl §g W T g & 1 At
e 3 fewrae sem oF Jdar 9w wi)
A7 e Y AR T B TqET AUTHFY,
A FA YT Y WG ab g fafenreT
grfeaesr ¥ argw 781 faeeet
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Surt KISHEN CHAND (Hyder-
abad): On a point of explanatlon may I
point out that this is a question of life
and death, and does the hon. Member
want that even a sentence of hangmg,
the capital punishment, should be given
by one Judge?

st st aat @ o faafad #
& 7g gHwT § {6 S 9% 3@ Fe A a@l
Wgﬁwaﬁg%w%zﬁw
ggq 9 § TR T g I A Fitad
F1 T AL FT T |

=it fs &vg . WET FT G9T OF ST
2T

Y SRAWIT qRl | Tgr aF FET B
oI T AT 99T &, § AQy gwaran fw &gt
§ O AT o gE g | 5EE wATal ;L
HIET FT GSAT WY AT §RM, Erq'w“ra'grw
ar s 5 oAfew #9 g 1 @
HAERIC) # Freell ¥ &) qar S B a-
Tad gfeww #19 € | 39 faafad & q@o
o o & IYLAT 7 AT A § T
¥o uX 7g forem g :

“The system of judicial administra-
tion now in froce in Himachal Pra-
desh, under which the Judicial Com-
missioner visits every district seems
to me admirably to suit the require-
ments of her people who need cheap
and expedmous justice. The expensive
and time-consuming formalities invol-
ved in taking the appeals to the Punjab
High Court, which is not so easily
accessible, will rob the hillmen of the
advantage which they enjoy today.”

# qwadt § 5 & Jgvdq F o wowr
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fw s feamw w®3 F @ a¥as §
T{aﬁqﬁa@@aﬁvﬁqﬁmmw
St 9% gEr Afswe, sofaafar #)
Hfadd FToSS & IH g foanE
fear sma s gw o AW ag a0 SRl
q%F g3 F1& | XAl A KA FT AOLF
g, 3 A |t vy ax 2 feafor &t A
W g | 7oAy forw war § 5
feurae s & AW W AW T g
7 @ eoaT 2 g & 7 A aEy e e
odre & 7 FE qUfw G ST °H gl
TE ) T A feEEa wRw F e
oEHT I W) AT S9Ee 9§
qEar § 7

TF AT Y U o Tro et 7 fegwr=er
w3 & faae & aR 7 guq fedfer die
q IoTT o W F@ o) R v S F
it s &g fors e o | T@aR A &
@a‘rm &1 T | FES(T qEd H9H ATE
¥ fama g : “Linguistic States are
necessary for the advance towards
social democracy.” w7 foa a3 a8
fgar=e wRar FR aoe 1 e & S99
FEA AN I IH ag FE A faege A
ST I 9 g9 & 47y 9gf ag feraa g
fF fedm & F1W 0 g =nfed gad
fora € fs ot 2fedor d9as &f, &g &
EITE'(E\THT@F&IH$W ’ﬁ'@?ﬂﬁ
Hed TaTHE F STTLHET
@marfgquaﬁfgwraam%aﬁwwﬁ
T qa A5 AN AR ET | R ag Fea g R
ST ST €T § J 39 a9 g1 Alfed 6
wefaw g, fEmga & s w w3
m@ma‘rmwﬁwaﬂw:
At & Qe ¢ fiF o 2 @< & ATaRd
g SEY FAT A § @@ Al g
R SR HAT g1 a1 FAT STl @A
LT &1 AT & | I TSI Weq F gATA
oIaT & 9 fF @ ;T fage F 7o
FT 99 G AT & JT I F97 d8 W
fFew 1 amAT M & AR 99 g9 SR
GH= T a9 Agl T & 1 AT 9" SART
HIAT FATA HAT g @ ¥R g F ad
F & F Ammar g o wwar §
59 35 feamae wew 7 ferg werewT
¢ AW dqiyw w9 & a@l T &
o sreft Y g & iy ot Sfesem
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fafreex maagﬂ%mw T E,
feuTae Yo7 &7 F15 W WGHT I9 91 &
far qoe ad & fF ag d9mw A fa=
FifF TAE FT AT AT & IHFT HT TS
ST & | FIS AIgT § & wgr o1 fF
dog Art 7 wITafedr #1999 fear dfea
ﬁsﬁgfﬁaﬁaﬂ%vmﬁem T W@l &
T T IS A AT TE G 4 S AT A
mw&mﬂggwﬁ@ ART T8

F W E | A% fom
cﬁaﬂé@rm mﬁw@gq&?ﬁﬁm‘r@
FEE &, ITHT TH QT g AT g9 I
TFE

TF A AT AE | g ag & %
T T AT AT & S9H TR FY AT AT
@ ar o e Sas a9
GiE TS §, TARMT HC THFAG | T
9%, 2% T ®o, Ro FTATT & AEET B |
AT § AR ATAIE TI€T TISTaT
U 9 § | SRl gm fafaedy &Y
ﬁrmm%&mﬁagawrfwr
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Suri P. N. SAPRU: Madam Vice-
Chairman, one of the incidents of a
bicameral system is that the initiative in
matters vitally affecting the responsibi-
lity of the executive to Parliament and
through it to the people resides in  the
lower House. It is to it and to it alone,
whatever may be the theoretical equa-
lity that an upper Chamber may claim,
that Government is answerable in the
sense that it can be removed by an ad-
verse vote of the lower House. Armed
with the backing of an overwhelming
majority in the lower House........ :

Surt KISHEN CHAND: May I re--
mind the hon. Member that our Consti-
tution does not mention lower and up-
per House?
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Suri P. N, SAPRU: I can argue with
you for hours together if necessary and
convince you that under our Constitu-
tion the executive is responsible to the
lower House alone.

Suri KISHEN CHAND: My point
is that the word ‘lower House’ is not
constitutional. Lok Sabha and Rajya
Sabha are the expressions to be used.

Sur1t AKBAR ALI KHAN: It is only
a difference in wording.

Tae VICE-CHAIRMAN (SHRIMATI
SHARDA BHARGAVA): You can use the
wording 'House of the People’ or the
‘Lok Sabha’.

Surt P. N. SAPRU: The words ‘up-
per House’ and ‘lower House’ are well
known to constitutional theorists all over
the world and my friend Mr. Kishen
Chand is the first person to have dis-
covered that there is some difference
between the lower House and the House
of the People.

SHrr B. B. SHARMA (Uitar Pra-
desh): At one time I think the distinction
between the lower and the upper House
was made clear by the Prime Minister
himself because there was some trouble
some time back in this House about
the privileges of the two Houses and
it was conceded by the Prime Minister
that there was no distinction in the
privileges......

Sarr P. N. SAPRU: I did not say
that there was any distinction in privi-
leges.

THe VICE-CHAIRMAN (SHRIMATI
SHARDA BHARGAVA): Why don’t you call
it Lok Sabha or the House of the people?

SHR1 P. N. SAPRU: All right; I shall
use the word ‘Lok Sabha’ if that is the
pleasure of the House,

So, armed with the backing of an
overwhelming majority in the Lok
Sabha, how can it be denied that the
Prime Minister as the leader of a demo-
cratic party, and a person who derives
his authority from the people of India
and not from the States into which India
is divided for administrative purposes,
can make declarations of a far reaching
character affecting vital matters, includ-
ing the reorganisation of the States? I
wish to say that as a self-respecting
member of the Rajya Sabha, I do not
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share the view that the Prime Minister
was not entitled to declare, while the
Bill is still under the consideration of
this House, what the policy of the
Government in regard to matters of an
important character is. If the argu-
ment that Ministers must not speak about
matters which are under discussion in
either House is pushed to its logical
conclusion, Parliamentary Government
would indeed become impossible.

A parliamentary executive cannot act
as the mere servant of the legislature.
Its business is often to give a lead to
the legislature and this it does by
staking its life on measures promoted
by it. 1 do not want to stress actually
on this word ‘principles’ and there has
been a lot of discussion on this word
‘principles’ in both Houses. A Prime
Minister is the pivot round which the
parliamentary system works. Historical
precedents from Britain, in British
history, can be quoted to show how
even in a country with Jong traditions
of democracy and well-established con-
ventions governing the working of
democracy, Prime Ministers have pledged
their parties in advance to policies which
they had no doubt would be ratified
by those whom they led. I will give
five such instances from British history
and I can give many instances from
Dominion history. The first instance
that I shall give was in 1886, in his
glorious Midlothian campaign, Mr.
Gladstone committed the Liberal Party
to lrish Home Rule without previous
consultations with his Cabinet. It was
on this issue that Mr. Joseph Chamber-
lain resigned. Then, thereafter the
Liberal Unionist Party was {formed and
Mr. John Bright resigned, but did not
cease to be a Liberal. Lord Roseberry
in the 90’s of the last century.......

Sart KISHEN CHAND: It is not
House of Commons or House of Lords
here.

Surt AKBAR ALI KHAN: Let him
speak please.
Suri P. N. SAPRU: Mr. Kishen

Chand may be a very good mathema-
tician and 1 shall accept his verdict on
matters of mathematics. I am speaking
about things which I know and I am
speaking about things which can be
verified from a reading of the biogra-
phies of those men of that period.
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Surr P. N. SAPRU: Lord Roseberry
in the 90’s of the last century declared
that the Liberal Party would not carry
through any Home Rule measure for
Ireland unless it was prepared to carry
that measure independently of the vote
of Irish members. Mr. Ramsay Mac-
Donald advised dissolution of the House
of Commons and the formation of a na-
tional government in 1931 without prior
consultation with his Labour colleagues.
Indeed, he betrayed the Labour Party.
Mr. Neville Chamberlain pledged his
country’s support to the Munich agree-
ment without his party’s on his cabinet’s
or Parliament’s prior approval. Mr.
Winston Churchill fighting a great war
announced in a broadcast that Russia
would be treated as an ally without any
reference to his cabinet and much be-
fore Parliament had occasion to consi-
der the situation created by Russia’s en-
try into the war. Instances of this cha-
racter can be multiplied. A Prime Mi-
nister’s position is undefinable. The
Prime Minister is, under a parliamentary
system of Government, the Prime Minis-
ter and if the House or Houses are
dissatisfied with his policy there is a re-
medy open to them and that is to pass
an adverse vote of no-confidence. These
are instances just to illustrate how enor-
mous is the prestige and the position
that the leader of a parliamentary party
in a parliamentary democracy possesses.
Leadership, therefore, is not inconsistent
with democracy. Therefore, Madam
Vice-Chairman, I would think that there
is no force or point in the criticism that
a free discussion of this measure is being
stifled in this House.

Apart from this fact, the House should
have no grievance in regard to the pro-
cedure that has been pursued by the exe-
cutive in regard to the reorganisation of
the States. It was associated with the
Joint Select Committee and the decision
regarding Bombay was reconsidered by
the Prime Minister on the initiative of
Members belonging to both Houses,
Members who came not only from the
‘reptile State’ of Uttar Pradesh but from
Maharashtra and Gujarat. They were
the persons who indeed took the initia-
tive in promoting a reconsideration of
the Bombay issue. The decision taken
by the Prime Minister was after pro-
per consultation with the Gujarat Mem-
bers and with the Maharashtrian Mem-
bers separately. Then they were con-

20 AUGUST 1956 ]

Bill, 1956 1710
sulted jointly. The matter was put to
the vote of the Congress party and it
was approved by the Congress party
as a body. Therefore, Madam Vice-
Chairman, to say that there had been
any disregard of the democratic process
is, if I may say so, to talk, well, some-
thing that is not sensible. Let me point
out that the procedure regarding the re-
organisation of States has been comple-
tely correct and is in strict accordance
with the spirit and letter of our Consti-
tution, which can be only losely describ-
ed as a quasi-federation but which pos-
sesses many strong unitary features. The
power of forming a new State o modi-
fying the boundaries of a new State
or altering the boundaries of a new State
has been vested not in the States but in
Parliament. The States did not frame
their Constitutions. The United States
model was not followed here. In this
House a measure affecting the States
of this character has to be recommended
by the President before it is introduced
and all that the States are entitled to is
consultation. Well, now, consultation
is not consent; consultation is not
even advice. Although the States are
entitled to consultation, yet when once a
measure is before the House it is up to
the House to amend it in any way it
chooses. If you say that amendments
must go to State Legislatures, you will
make the working of the whole system
impossible and whether an amendment
is in order or is not in order is a ques-
tion which you and you alone, as Chair-
man, can decide. There is no require-
ment that the legislatures of the States
must agree to anything that we later de-
cide. In actual practice we are and we
have been observing the Constitution
both in the letter and spirit. The word
‘consultation’ was deliberately introduced
by the framers of the Constitution. Par-
tition had unnerved us. We were afraid
of the fissiparous tendencies which an
over-emphasis on State autonomy might
create for us in future, and therefore the
founding fathers wisely vested this power
in the people of India. The sovereignty
which this House derives is from the
pcople of India. It is not derived from
the States composing the Indian Union.
The States are not the creatures of any
compact at all. There is no dual citi-
zenship in our Constitution and any
individual in India is free to move about
throughout the territory of India subject
to restrictions of a reasonable character,
in accordance with Article 19 of the
Constitution. While, thereforz, not deny-
ing, that power has been given to the
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States of an autonomous character for
the purposes of administrative conveni-
ence, I am prepared to agrece with my
friends that in the formation of a State,
for the purposes of administrative con-
venience, language is a very important
factor to be considered. In fact I may
confess that I was one of those who
rather believed in linguistic States sub-
ject to certain safeguards. But life is
dynamic, and political thinking too has
to be related to the facts of any parti-
cular situation. We cannot be complete-
ly doctrinaire in these matters. Let us
assume® that the linguistic principle is
desirable in some cases. It may not
prove to be so in other cases, and we
have to remember that we are living in
an age of planning. My friends oppo-
site call themselves leftists, Madam
Vice-Chairman, I am free to confess
that I myself belong to what they would
call the bourgeois leftists, and I have
sympathies with leftist idecals. But left-
ism’is a progressive creed, it is a dyna-
mic creed, it changes from day to day.
It is not impervious to new ideas. To-
day the broad fact that stares us in
the face is that we are in an age ot
planning, and in an age of planning,
economic planing on a vast scale. Sure-
ly there is a case for big umiis, It was
for that reason that I welcomed the
formation of a big State comprising
Bombay, Gujarat and Maharashtra.
Our Constitution does not proceed on
the basis of a multinational theory, We
rejected the muliinational theory. We
have not proceeded upon that theory.
The question of linguism can only be,
therefore, discussed in the light of the
circumstances which exist in our coun-
try today.

Dr. W. S. BARLINGAY (Madhya
Pradesh): May I ask a question, Madam.
if you will allow me? The question is
this: If the States are bigger in size,
correspondingly the Centre will be wea-
ker. On tHe other hand, if the States
are smaller, then the Centre is likely to
be very strong. Therefore in the inte-
rests of the unity of this country, will
it not be better that we have small States
rather than big States?

SHrt P. N. SAPRU: My friend does
not ask a question, He has delivered a
speech, and it is a big issue which he
raises. I do not know how the Consti-
tution will ultimately work. When the
French and the British were engaged in
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fighting and in rioting in Canada, the
solution propounded by Lord Durham
was responsible Government for Canada.
Responsible Government has worked in
Canada for the last hundred years, and
Canada is the most prosperous of the
white Dominions associated with Britain.
When Scotland and England were hav-
ing controversies in 1704 regarding
church matters and such other like mat-
ters, the solution accepted was the Act
of Union. It was passed in the year
1707. That Act of Union has proved to
be a great success. The Scottish people
have got intermingled with the British
people so much so that the British peo-
ple now find that these Scottish people
control their commercial and industrial
life. I know that there are movements
today for Scottish Home Rule and Welsh
Home Rule, but they do not want a
federal solution. They want some devolu-
tion of authority in Scotland and Ireland.
Therefore, when you are dealing with
vast masses of men, when you are deal-
ing with these experiments in Constitu-
tions, as to how a Constitution will ulti-
mately work, there is in all these matters
the big factor of the human will, and if
the will is there to make a Constitution
great, that Constitution can be made
great. If the will is there to make a
Federal Constitution a unitary Constitu-
tion, contrivances and devices will be
found to give it a unitary bias. There-
fore, to imagine that big States will
necessarily lead to conflicts between the
Centre and the States in which the Cen-
tre will prove necessarily weak is to
conjure up a state of affairs which may
or may not arise. I personally think
that with all the safeguards, the plethora
of safeguards—and the States Reorga-
nisation Commission has added to those
safeguards—with all those safegunards
which our Constitution possesses, there
is little danger of these Zonal Council
or of these bigger States developing into
competitors with the Union Government.
In any case my friends of Vidarbha
should be rather happy because these big
States will tend to restrain the activities
of an other big State. So the big States
are there. Therefore, why not have some
more big States also?

Now, Madam. T will answer a few
criticisms which have been made from
some benches regarding the mistakes
which have occurred in regard to the
States Reorganisation Bill. Tn the first
place, it has been said that the question
of reorganisation should not have been
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taken up at all. In the second place,
it has been said that the S.R.C. Report

should have been accepted without any |
. new Punjab. Now that is, up to a point,

reservations and without any ‘ifs’ and
‘buts’. In the third place, it has becn
said that the procedure adopted in con-
nection with the reorganisation of States
was wrong from beginning to end. Now,
Madam, the answers to these questions
are as follows.

We could not avoid, having regard to
our own commitments and having regard
to the events that had shaped the his-
tory of this country for the last 60 or
70 years, taking up the question of re-
organising our States. We had to deal
with the problem of Part B and Part C
States also. We had somehow to inte-
grate them with our political and eco-
nomic systems.

Secondly, Madam, we could not ac-
cept the Report of the Commission as it
was, for several reasons. It was the Re-
port only of a Commission. and no exe-
cutive body or Legislature can give up
its tight to examine that Report on its
merits. Then, Madam, under the Consti-
tution we were bound to consult the
State Legislatures, and we could not do
so without first consulting public opi-
nion. Then I may submit with all res-
pect for, and without meaning any dis-
respect to, the distinguished authors of
the Report that it is not a perfect docu-
ment. It is not a perfect document be.
cause it has not been fair to the State
of Himacha! Pradesh. That is No. 1.
It overlooked the fact that Himachal
Pradesh was a backward area and that
it needed support and encouragement,
It overlooked the fact that it should not
bave been brought into the vortex of
Punjab communal politics. It also over-
looked the fact that its judicial system,
primitive as it might seem to us, had,
according to competent legal opinion,
served the needs of that State. My
friend Mr. Varma referred to the opi-
nion of Chief Justice Kania and Mr.
Fazl Ali on this point. T am glad that
the question is still an open one, and it
will have to be tackled after the Bill
is through. In the second place, Ma-
dam, the Report was not completely to
the liking of the people in the Punjab.
The framers of the Report say that the
real controversy in the Punjab is one
regarding scripts. Yes, so be it. But
1 think there is something deeper than
that. The Sikh section of the popula-
tion which was enjoying a position of

[ 20 AUGUST 1956 ]

Bill, 1956 1714

privilege felt that if PEPSU was inte-
grated with the Punjab, it would not
have the say that it did have in the

a legitimate apprehension, and the wise
men of the Commission, who were able
to evolve a formula for the protection of
linguistic minorities through the agency
of the Governor, were not able to de-
vise or hit upon the formula of regional
committees. Now, you may say that
the device of regional committees is a
very ugly device,

[MR. DEPUTY CHAIRMAN in the Chair.]

Mr. Deputy Chairman, I submit that one
never knows how a particular Constitu-
tion will work. Ugly devices have work-
ed very well. The British Constitution is
full of ugly features, and yet it works
well. The Weimar Constitution was one
of the most perfect Constitutions that
were ever devised, but it failed. Why did
it fail? Because there was not the
will of the people to work a democratic
system. In human affairs, the human
factor cannot be ignored.

Suri BHUPESH GUPTA: The Wei-
mar Constitution was well-known to the
people, and they were willing to work it.
It was only when a certain Government
came into power and kept the Constitu-
tion alive and yet tried to subvert it, that
it resulted in the advent of Hitler.

Suri P. N. SAPRU: Well, Mr. De-
puty Chairman, I was saying that the
problem with regard to the Punjab had
been ignored, or it had not been pro-
perly tackled, to put it in more definite
language, by the Commission.

Sir, the third point against the Com-
missions is this. I find that Dr. Kunzru
is here, and I have got a very high re-
gard for him. He is one of the most
selfless men in the public life of our
country, and I attach a very great deal
of importance to his judgment. Now
the basic fact about Bombay was—and
it is a fact which has been stressed by
the Commission—that it was geographi-
cally inseparable from Maharashtra. No
logic or no argument could get over
that fact. It is connected with the hinter-
land of Bombay. Geographically, cul-
turally and economically, Bombay is part
of Maharashtra. Therefore, instead of
making a definite recommendation that
Bombay should go to Maharashtra, they
talked of the difficulties involved in
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handing over Bombay to any particu-
Jar community or to any particular uni-
lingual State. They did not suggest, ot
course, that it should be a Central en-
claves, but they did not in so many
words say that it should be made a
City State.

They did not, in putting forward their
solution of a joint State, say that this,
in their opinion, was the ideal solution
but there was a second best solution
which should be explored and that was
the possibility of Bombay being assimi-
lated with Maharashtra. After certain
events have occurred, Dr. Kunzru comes
forward with the statement that they
never contemplated that Bombay would
form part of or would be a Centrally

administered area and that Bombay in- !
I wish |

deed belongs to Maharashtra.
wisdom had dawned on them earlier. I
wish wisdom had dawned on Mr. Panik-
kar and I wish also that the Chairman
had been more alert. Mr. Deputy Chair-
man, there is always a danger in appoint-
ing small Commissions. We seem to be
thinking in terms of super-men in this
country. We had in the old days big
Commissions. I don’t regret the passing
away &f the old order but there are
some things that it has left which we
might still remember. In the old days
Commissions used to be representative
Commissions. They used to be rather big
Commissions and they used to be Com-
missions in which every section of opi-
nion had a chance of being represented.

Now that being the state of affairs, it
is I think, wrong for any political party
to blame the party in power for all
that has occurred during these months.
Our Maharashtrian friends too are to
blame and our Gujarati friends too are
to blame. The Maharashtrians talked of
fighting the matter out in the streets of
Bombay and they did fight the matter
out in the streets of Bombay. Gujarat
has unfortunately retorted with the re-
sult that one of the great Indians from
one of our States is atoning for their
sins by his fast. Mr. Deputy Chairman,
I think there were certain difficulties
inherent in the situation and often it
happens in human affairs that man be-
comes a pawn in the chess-board of des-
tiny.

Having said all this about Bombay, 1
would say that it is my sincere hope
and it should be our sincere effort 1o
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make this Guiarat and Maharashtra
State a real grand success. Guiarat has
given to this country very great men.
It gave to this country Gandhiji, it gave
to this country the Patel brothers—the
Patel who integrated the States and who
brought about the unity of this country
—and Swami Davanand Saraswati.
Maharashtra has given us many great
men. It has played a very great part
in the renaissance of India. It gave
to this country Ball Gangadhar Tilak,
Mahadev Govind Ranade whose writ-
ings on economic affairs may still be
read with profit by our historians, Gopal-
krishna Gokhale and in the world of
scholarship, Ramgopal Bhandarkar. The
country has not produced a greater ori-
entalist. Surely these two great peoples
can, like the English and the Scottish
people, learn to forget their differences
and help each other, If therc is the de-
sire on their part to do so, they can
help and build up a State which will be
an example to all the States in India,
which will be the symbol of Indian
unity,

Mr. Deputy Chairman, it is theretore
our earnest desire on this day when the
news of the fast has come to us, to see
that we discuss these problems in their
proper perspective. There are one or two
things that ¥ would like to say about this
matter before I conclude. 1 would say
something about Second Chambers. Mr.
Deputy Chairman, I am not personally.
though 1 work in a Second Chamber,
a very great believer in Second Cham-
bers. But there are Second Chambers
and Second Chambers. The Second
Chamber visualised by the authors of
the Joint Select Committee and by the
Bill for these States is not a Second
Chamber with a property bias. It very
often happens that some men who would
be valuable in a legislature are left out
or cannot seek election to popular
houses and it is desirable to make pro-
vision for them. In England they pro-
mote from time to time men who have
distinguished themselves in the House of
Commons to the House of Lords. In
the second place. a Second Chamber can
be a useful Chamber for revising pur-
poses and our drafting in these days is
not perfect and in the third place. a
Second Chamber can be useful for dis-
cussing questions which the First Cham-
ber is unable to take up for want of
time. Therefore I approve of the pro-
visions regarding Second Chambers.

Before I conclude T would say a few
words about safeguards for linguistic
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minorities. We all have a great love for
Hindi. The controversy so far as Hindi
is concerned is over. QOur first loyalty
is to our State Language but surely our
regional languages—and I include in our
rcgional languages a language which is
our common inheritance, which was
developed in Delhi and round about
places by the Hindus and Muslims, I
mean the Urdu language—those langu-
ages have a right to live and have a
special claim upon our attention. This
is not a Constitution Bill. So I will not
suggest how this can be done but I
think, broadly I agree with the Commis-
sion that there should be provision for
linguistic safeguards. They suggest that
the linguistic safeguard should be ad-
ministered by Governors but I have not
yet been able to understand whether
placing a safeguard of that character in
the hands of the Governor will not im-
pose an intolerable burden upon him. It
may be that a good solusion of the prob-
lem will be to have a special officer who
will report to this Parliament from time
to time and who will be under the con-
trol of the Union Goverament. Also
it is the basic right of a ciuld to be
educated in the primary stage in his
mother tongue. It is the basic right of
a citizen to have the liberty of present-
ing an application to a Court in his
mother tongue. I think we should view
this problem in a big way because it is
the bigness which we display on these
matters which will emphasise the secular
character of our State.

We should never forget that this is
Gandhiji’s land and in working out solu-
tions of difficult problems, we should
invoke his spirit and endeavour to the
best of our ability to find solutions which
will firmly entrench our State in the
affections of every section of the people.

Mr. Deputy Chairman, I would like
to say......

MRr. DEPUTY CHAIRMAN: There
are still some 32 speakers.

SHr1 P, N. SAPRU: I am just
cluding.

con-

MRr. DEPUTY CHAIRMAN: And we
have only one day more.

Surt P. N. SAPRU: Sir, I would
like to conclude on a note of hope.
We are passing through a very diffi-
cult phase in our history. But this
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country. The United States of America
had to fight a civil war before it could
discover its own soul. Other countries
have had to go through similar strug-
gles. But that does not iustify our
doing wrong things. I am nct worried
about the reactions of what we do or
what we do not do, on other nations.
I think that should be the least material
factor with us. But what I am afraid
of is that in all these controveisies, we
are not living up to the true ideals of
the Panch Shila. We are not in our
own internal affairs, showing that
spirit.

Dr. W. S. BARLINGAY: May I ask
a question? When the hon. Member
presses for safeguards for linguistic
minorities, is he acting up to the ideals?

Sur1 P. N. SAPRU: No, I have not
said anything, not a word about the
nature of Constitutional safeguards.

Dr. W. S. BARLINGAY: You ap-
prove of it?

Suri P. N. SAPRU: My concrete and
actual suggestion is this. No Constitution
can be without safeguards. 1 have yet
to come across a Constitution without
safeguards. The Constitution of the
United States of America which is based
on what is called the theory of balance
of powers........

Surr B. B. SHARMA: It does not
provide any safeguards for the Negroes.

Surt AKBAR ALI KHAN: That is
why 1t is in trouble.

Surt P. N. SAPRU: Mr. Deputy
Chairman my hon. friend is wrong for
there are safeguards of the equal protec-
tion and the ‘due process’ clause for
everybody including the Negroes and
the Supreme Court of that great country
is a very powerful body. Its authority is
of an extensive character and many Wwri-
ters on the American Constitution have
said that the Supreme Court is the
sovereign body in the U.S.A. And the
Supreme Court, in a memorable judg-
ment, dealt with this matter. The Chief
Justice of that country is here now and
I had the pleasure of meeting him and. ..

Mr. DEPUTY CHAIRMAN: Mr.
Sapru, we need not go into all these

is a phase which is not peculiar to our i theoretical considerations here now.
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SHRI P. N. SAPRU: And they have
decided in a case that there shall be no
segregation so far as Negroes are con-
cerned. That is being implemented and
it is on this issue that there is much
agitation in the U.S.A. Therefore, that
analogy will not do.

Mr. Deputy Chairman, I fear I have
taken far more time than [ had intended.
I will now conclude on a note of hope.
I have faith in the greatness of my peo-
ple, 1 have faith in the destiny of my
people and I have faith in our leader-
ship. I am sure all these things which are
disturbing us now will disappear and
we shall be having, after the Bill has
passed through, a happier and content-
ed India,

MRr. DEPUTY CHAIRMAN: T would
request each hon. Member to take not
more than fifteen minutes. I will ring
the bell on the thirteenth minute and
the Member will please not take more
than fifteen minutes.

SHri T. V. KAMALASWAMY (Mad-
ras): Mr, Deputy Chairman, the pro-
visions of this Bill have been so long
under discussion on different platforms
and so many different viewpoints have
been expressed that there is very little
that can uesfully be said at this stage.
Nor do T think it is any use putting for-
ward any suggestion because the ruling
Party with its steam-roller majority, hav-
ing come to some conclusions, it is diffi-
cult for them to change them, however
crroneous or halty they may be. But
still it is my duty to sound a note of
warning to the Congress Party and say
that this Bill has left in its trail a large
amount of bitterness and it h3s created
bad blood and ill-feeling and created
distrust among the people and there is
rancour and bitterness in the minds of
the people in different parts of the land.

Speaking about my own state of Mad-
ras, I do confess that the Government
of India has not realised the magnitude
of the feeling of resentment and the feel-
ing of neglect and the feeling of injury
at the injustice meted out to that part
of the country by this States Reorgani-
sation Bill. I will touch upon only two
points. There is this loss of territory
involved by the non-secession of the
taluks of Devikulam and Peermede and
the taluka of Shencottah which should
have gone to the township of Shencot-
tah. Of course, it is inevitable in a pro-
cess of linguistic redistribution of the
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country that there should be territorial
changes and in that process some States
will lose some territory and some will
gain. But as far as the State of Madras is
concerned, if you look into the matter,
you will find that the net result has been
that while as a result of the reorganisa-
tion plan the neighbouring States of
Kerala, Andhra and Mysore are well sup-
plied with forest wealth, the State of
Madras has been practically denuded of
its forest areas. Tamilnad, already poor
in its natural resources and made poorer
by the gross neglect of the powers that
be at Delhi, by their refusal to give suffi-
cient funds for developmental plants,
has been impoverished by the refusal to
secede these two talukas of Devikulam
and Peermede which belong to it by
right.

The Central Government may remons-
trate and say that no part of the country
should think itself to be isolated or that
no part of the country can claim to be
self-sufficient in every respect. If we
look at the two taluks of Devikulam and
Peermede, we will find that these two
taluks which are on the Western Ghats,
can be approached only through Tamil-
nad. They have been built up in the
course of more than hundred years by
the diligent toil of the Tamilian
labourers who have built up prosperous
plantations in the same way as they have
done in Ceylon and Malaya. The peo-
ple of these taluks, though predominantly
Tamilian, have been denied their funda-
mental right to join with their mother-
land, that is, Tamilnad. Various com-
promise proposals were put forward by
Members of this House and of the other
House to say that at least a portion of
these two taluks which contain a majo-
rity of Tamilians ought to be ceded to
Tamilnad but the vested interests and
others prevailed upon the Congress High
Command and convinced it that it would
be very difficult for the Congress Party
in Kerala to pacify the people of that
State over the loss of the Tamil-speaking
districts unless these two taluks were re-
tained in Kerala. They further seem
to have convinced the Congress High
Command that the Tamilians have always
been well-tempered and non-violent and
that the views-:of these Tamilians could
always be made to be subservient. The
result is that these two valuable and
prosperous areas which by right ought to
belong to Tamilnad have been denied
their rightful places. These areas are
not only full of plantations but herein
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lies the catchment area for a large num-
ber of rivers and rivulets which at pre-
sent run waste into the Arabic Sea. They
are of absolutely no use to the Kerala
State. On the other hand, if they are
dammed over, like the Periyar, and the
water diverted towards the Madras side,
they will be useful for irrigating thou-
sands of acres of land in Madurai and
Ramnad districts. It is a very tragic
picture to see this colossal waste of na-
tural resources. It is a tragic picture to
see the Central Government stding with
the Government of the Kerala State
which adopts a dog-in-the-manger policy
by denying to the people of Tamilnad
valuable natural wealth and by prevent-
ing them from exploiting the natural
resources of the land. The logic behind
this refusal to cede these two taluks to
Tamilnad is ununderstandable to anyone
with a sense of justice and fairplay. As
regards the consistent indifference to the
Tamilians, it is evident from the parti-
tioning of the tiny taluk of Shencotta
which is to be transferred to the Madras
State. Shencotta is a very small taluk
whose people, for many decades, have
been living in a kind of no man’s land,
disclaimed for all practical purposes both
by the Travancore State and by the Mad-
ras State. Shencotta is at the base of
the hills on the eastern side of the West-
ern Ghats, that is on the side of the
Madras State. The entire population is
Tamil-speaking; they have got, at the
foot of the hills, about 10,000 acres of
paddy land which are very poorly pro-
ductive because of lack of irrigational
facilitiecs. A few years back, the Gov-
ernment of Travancore-Cochin examin-
ed a scheme costing about four or
five lakhs of rupees to block up scme
of the streams and provide irrigation
facilities for this land but even these
minor irrigation schemes——such was the
interest or lack of inferest towards the
Tamil-speaking people there—were not
implemented. Now, a few months ago,
in the original draft, the whole of
Shencotta taluk was agreed to be ceded
to the Madras State but the Travan-
core-Cochin State and the other inter-
ested parties cleverly manoeuvred to in-
terpolate with the result that in the final
scheme, only the township of Shencotta
is to be transferred to the Madras
State and not the other surroundiug
areas. This denial to the pcople of
Shencotta the valuable hill area sur-
rounding it is not far. If the Madras
State is to help these people by provid-
ing certain irrigation facilities, it is
absolutely necessary that the Puliyara
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Hill Pakuthy—the portion round about
Shencotta—which is wbsolutely of no
use to Travancore-Cochin Government
should be transferred—this being on
the other side of the Western Ghats—
to the Madras State. I, therefore,
appeal to the House to forget all sense
of false prestige or dignity and accept
Dr. Subbarayan’s amendment calling
for the cession of this entire Shencotta
taluk to Madras State,

I have only one word to say before I
come to the Zonal Councils. I here
want to stress upon the dangers inherent
in fragmentation of the country. Much
has been said in this House as well as
outside about the potential danger of
the vast re-organisation programme the
Government has embarked upon. The
country is torn by factions which have
multiplied since the States Reorganisation
Commission submitted its Report to the
Government. There are many new and
big problems created but I do not pro-
pose to go into them. I am, however,
in duty bound to say that, with regard
to my own region in the South, this Bill
will be dangerous for its future security
and development unless the requisite
precautions are taken even now. It is
too late in the day to conceal the fact
that people in the South have developed
a feeling that the politicians of the North
have been carried away by the tempta-
tion to keep the Southern Region frag-
mented, desolate, if not disrupted, so
that the writ of the North may run in
this region for ever. Throughout the
length and breadth of Tamilnad, we hear
the cry today that the North is not at
all concerned about the welfare and inte-
rests of South India and, taking advant-
age of this fact, various political parties
have sprung up. They have built up
po}ltical, linguistic, racial and communal
agitations and cries of self-help, selt-
reliance and self-determination have been
raised. There are even factions which
are crying for independence. The same
state of affairs occurs on a smaller scale
in the neighbouring States of Kerala,
Andhra and Mysore. Let us look at
history, history not of a few years or
even of a few decades hence but of
centuries. What prevents tliese States
which, as I said just now, are fragment-
g:d, desolate and disrupted, from seek-
ing their own integral existence inde-
pendent of the rest of India should be
the power and authority of the Central
Government ever fumble or weaken?
There is not the slightest doubt today
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that in several other parts of India,
there is a new consciousness of national
unity and pride of nationhcod. May 1
ask 1n all sincerity, whether this Bill has
succeeded in providing the means and
the where withall to the Government of
the country to go ahcad with a sense of
national pride and national unity among
these different groups ot people, speal-
ing different languages und observing
different customs? The idea of Daxk-
shina Pradesh was proposed by many
patriotic leaders in the South. Consi-
derable lip service was paid by the
Central Government but apparently it
did not suit their present day interest
to build up a united Southern region
and they gave up the proposal. If you
are interested and sincere about it, it
may be that the situation in the South
need not be utterly handicapped by this
sense of fragmentation and this fear of
neglect and indifference by the powers
that rule in the far off capital. This is
the proper function of the Zonal Coun-
cil in each region and the one in the
South is very important to us. The Bill
contains the necessary provisions to
make the Zonal Councils useful in ensur-
ing regional co-operation and bringing
all "the States into an integrated pattern
of relationship inter se and vis-a-vis the
capital. Important functions have been
assigned to the Zonal Councils under
clause 21(2) (a). Nearly all subjects
can be brought up in the Zonal Councils
by consent of the participating States
but it is well known that all these func-
tions will remain simply meaningless
empty words unless the Central Govern-
ment puts life into them by making these
Councils an effective machinery of ad-
vice and consultation. Sir, these Coun-
cils can be made utterly ineffective also
should the authorities at Delhi permit
factions and controversies to saddle
them.

On the contrary these Councils can
be made little parliaments by giving to
their decisions and recommendations the
sanctity of legislation.
speaking of today or tomorrow, but I
am speaking of the days to come when
our children and our children’s children
will read the pages of history we are
making here now in our generation. Sir,
ten years ago this great country was a
bigger State with an integrated social
and political character. May be owing
to pressure of circumstances, may be
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sagacity we had had to accept the idea
of partition, but by commendable efforts
the nation has been set on its feet again,
and may I ask in all humility for an
assurance from the Home Minister that
the great work which has been begun
under such good auspices will not be
made to look like empty nothing for
lack of efforts on the part of ihe Cen-
tral Government to sustain ;he move~
ment of national integration alrcady set
on foot? This is a historic Bill and we
have to give our sanction to it in a
spirit of humility and sincerity and I
hope it will go on record that the Gov-
ernment of the country will st all umes
attach such sanctity to the provisions of
this Bill, that the men in Cape Como-
rin and Kashmir and the man m Guja-
rat and Assam may shake hands and
call themselves brothers and sons of
one great nation.

Surr H. C. DASAPPA: Mr. Deputy
Chairman, I rise to accord my support
to the Bill wholeheartedly. It is true, Sir,
as many hon. Members have observed,
that history is being made and now that
we are almost at the end of our labours
it may not profit us much to subject
this Bill to any meticulous analysis. We
must take it as the quintessence of the
wisdom of all the people, the Govern-
ment, the Parliament, the State Govern-
ments and Legislatures and see that we
make the best use of the reorganisation
and the consequences that flow from it.
After freedom, Sir, we know in what
condition this country found itself with a
large number of Princely States, 562, in
number, and it was one of the most
wonderful achievements of our Govern-
ment that without the slightest trouble
they were able to integrate these States
of varying sizes and varying types of
Government, That is an achievement,
Sir, which has baffled most people out-
side India. But, after all, that was a
kind of a makeshift which had not much
of a logic in it and therefore there was
a continuous demand of the people for
reorganisation of the States on linguistic
principles, as far as possible. Sir, this is
one of the things on which there is still
a lot of uncertainty, I am sorry to say.
ft is true that for a long time this coun-
try has been fed on this idea of linguis-
tic States. It was only in Hyderabad that
the idea was replaced by the idea of
reorganisation of States taking various
cther things also, into  consideration
along with languages. But today, Sir,
we are not sure whether the States should

owing to lack of our own capacity and ! be modelled on the basis of a unilin-
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gual system or on the basis of a bilin-
gual system or that of a multiingual
system. In fact, Sir, that has led many
people to a lot of confusion. I would
therefore, be very happy if my friend,
Mr. Datar, is able to say exactly whe-
ther the Government is wedded to the
principle of unilinguism, bilinguism or
multilinguism.

Sir, there has been a gradual evolu-
tion from the idea of unilinguism to
multilinguism and then a step back to
bilinguism. Personally, Sir, if you ask
me, I have had no misgivings that this
unilinguism was not going to be the
best arrangement for this country. It is
far better that we have not only bilin-

guism but multilinguism as our basic
principles.
Pror. G. RANGA (Andhra): There

is a contradiction.

Surt H. C. DASAPPA: There is no
question of contradiction.

Pror. G. RANGA: There are three
negatives in one sentence.

Surt H. C. DASAPPA: My friend,
Prof. Ranga, ought to follow what I say.

I am not sure what holds the field ;

today. Personally I would prefer multi-
linguism to either unilinguism or bilin-
guism. I would very briefly—I am sorry
you have fixed the time unfortunately;
I should hurry up—I would very briefly
tell you how the idea has undergone a
change. Up to Hyderabad we were pay-
ing homage to unilinguism. Thereafter
there was a certain development. We
found how difficult it was to adopt that
as the most salutary principle, and we
switched over to other considerations
with the result that the States Rcorgani-
sation Commission gave us this bilingual
State of Bombay. Sir, here and there
certainly are States which have more
than one language.

Take for instance Madras ijtsclf. No-
body says it is merely a Tamil State.
You have got a large Telugu yopu-
lation in Madras today. Likewise in
Mysore. In  Mysore, for instance, you
have got a whole district which is pre-
dominantly Telugu in character. So it
was not as though it was possible with
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the best of ingenuity to carve States
purely on a linguistic basis. What hap-
pened afterwards was that there was the
suggestion of merger of West Bengal and
Bihar and afterwards came the brilliant
suggestion of a Dakshina Pradesh com-
prising not all the four States of Dak-
shina Pradesh—they are Madras, Kerala,
Mysore and Andhra—but three of them,
Kerala, Madras and Mysore. That was
a suggestion which was largely wel-
comed not only by humble souls like me
but by Cabinet Ministers, by the hon.
Mr. K. C. Reddy, and various other
friends. Sir, naturally (he suggestion was
that there should be a multilingual State
comprising Andhra, Madras, Kerala and
Mysore, and 1 welcomed it as a matter
of fact. It is only friends like Mr.
Ranga, who were not ready, who had
not the large-heartedness to welcome a
scheme like that. After this suggestion
of a Dakshina Pradesh what happened
was—I have got correspondence on this
point; I am armed with that from high
quarters—what happened was that there
was a shift from multilinguism and tri-
linguism to bilinguism. I have been un-
able to exactly go behind this idea and
understand what has motivated the shift
to bilinguism from trilinguism and multi-
linguism. 1 do not think, Sir, it would
profit anybody to go and make a search-
ing analysis of this, but the fact is there
that today this unilinguism does not
hold the same field which it did some-
time back.

I hope I am interpreting the mind of
the Government aright if I were to say
that they are leaning much more 1o bilin~
guism today than to unilinguism. ¥ hope
they will just take a step forward and
even think of multilinguism if possible.
That is a matter on which men in the
same group or men in one and the same
place, are not thinking alike. That is a
most extraordinary thing.

I would in passing say in support of
Mr. Sapru’s ideas that when we are
thinking of States we must think as far
as possible of States of similar size and
if possible of similar population. QOnce
we give up the idea of smaller States, I
think we must have as far as possible
all big States. It is rather unfair that we
should have one huge State, a sprawling
State of 80,000 to 90,000 sq. miles or
even a lakh of sq. miles and at the same

- time have a tiny State—the poor Kerala.

We should have as far as possible States
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of equal size and that would be more
conducive to greater streng_th, solidarity
and harmony than otherwise.

1 would then deal with this guestion
of Bombay. I must say I wholeheartedly
welcome this new Bombay State.

SHrRt N. C. SEKHAR (Travancore-
Cochin); But the people are not wel-
coming it.

SHR1 H. C. DASAPPA: My friend
there says that the people are not wel-
coming it. Sir, 1 consider that the inci-
dents in Ahmedabad are merely an
aberration, a temporary aberration. 1f
any one wants to make capital out of
that solitary situation and say that the
people of Guijarat arc not welcoming
it, I am afraid one is sadly mistaken.

SHRI S. N. MAZUMDAR (West Ben-
gal): There was nobody at yesterday’s
meeting there.

Suri H. C. DASAPPA: Sir, whqn
something great is to happen, a certain
amount of scum comes to the surface.

Surt BHUPESH GUPTA: Do you
mean to say that this is scum coming to
the surface when millions of people
are protesting?

Surt H. C. DASAPPA: There may
be honest differences of opinion. I do
not deny that there can be honest diffe-
tences of views but surely this exhibition
of rowdyism, these violent things that are
happening in Ahmedabad, I do not think
that even Mr. Bhupesh Gupta will en-
dorse them and if he does I will have
to think differently about him.

Surt S. N. MAZUMDAR:
about the order to shoot to kill?

Surt H. C. DASAPPA: You will find
that this is merely a temporary aberra-
tion which will soon settle down. I put
Ahmedabad, that one solitary city on
one side and put the whole of Gujarat
on the other side and I would ask, is
it not astounding that there should be
so much unanimity in Gujarat with re-
gard to this new State? Sir, Maharash-
trians have stood to gain by this; they
are 65 per cent. in the new State. They
have not only gained Bombay, which is
a little part of the country but also the

What
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whole of Gujarat.  Similarly, Gujarat
also stands to gain; there is no doubt
about it because we have the authority
of its leaders. They have not only got a
small part of the country, which would
have come under Maha Gujarat, but a
vast territory, in fact the biggest State
in India which they could make use of
in the best interests of the country as a
whole. Therefore they stand to gain and
Bombay stands to gain too. There is
not one man in Bombay who does not
welcome this bilingual State. Therefore
viewed from every point of view, it is
not only the wisest decision but the most
acceptable decision. But it is very un-
forfunate that Shri Morarjibhai has had
to gon on fast. I only hope that friends
there and elsewhere will all prevail upon
him to give up the fast. After all, he
is the Chief Minister of the new State
and his services are required immediately
for the country. I would therefore ap-
peal most sincerely and earnestly that
he may give up the fast and I hope the
people there will create the necessary
psychological atmosphere to make him
end the fast. Imagine, Sir, that these
people should not have allowed him to
make a speech.

Suri BHUPESH GUPTA: That is
not true. They never came in the way.
They did not attend the meeting,

(Interruptions.)

MRr. DEPUTY CHAIRMAN: Order,
order.

Surt BHUPESH GUPTA: He could
have made a speech in Kali Bazar,

Suri H. S. DASAPPA: We know on
authority as to who provoked the situa-~
tion in Ahmedabad and I hope you don’t
want me to go into that. The P.S.P, lca-
ders want the bilingual State but the
P.S.P. followers are working against
that. Is that a Party? Is that organisa~
tion? Our friend Mr. A. K. Gopalan, ...

Surr S. N. MAZUMDAR: He is also
on fast.

Sur1 H. C. DASAPPA: ... They do
not bother in the least when there is
trouble in Anjar due to earthquake, but
the moment there is this sort of trouble,
they go to fish in troubled waters.
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SHRI S. N. MAZUMDAR: Can'’t he
go there to study the situation? Is it
their monopoly?

Sur1 H. C. DASAPPA: This is the
kind of service that they render to this
country. 1 do not get generally provok-
provoke me to say

(Interruptions.)

Mr. DEPUTY CHAIRMAN: Order,
order.

SHRI H. C. DASAPPA: Then I would
like to say something about these
boundaries. Many hon. Members have
referred to this gquestion; even the hon.
Lady Member, Dr. Secta Parmanand,
said something about that. 1 really do
not know whether she has chosen Bom-
bay or Madhya Pradesh for her consti-
tuency. Anyway, I want to lay down
these general propositions. 1 am not
anxious that any unwilling people should
be coerced to stay in a State and T am
not prepared to allow anybody who
wants to stay in a State to go out of
that State. And I think the people must
accept these general propositions and
that is why 1 just tackled my hon. friend
who was talking about Belgaum by ask-
ing him about Akalkot, South Sholapur,
Madaksira and a part of Kasaragod. I
may say a word or two about these
places. Madaksira is a mere enclave
because 95 per cent. of the area around
it is Mysore State and the people there
want to be in Mysore State.

SHRI V. PRASAD RAO: What about
Kolar?

Surt H. C. DASAPPA: The repre-
sentatives of Kolar is here. Do you think
he ever cares to go out of Mysore? Ask
him here. Take any one; they want to
remain in Mysore. Such is the fair and
just treatment that Mysore metes outl
that not one person wants to go out of
Mysore. On the other hand there are
people who want to come into Mysore.
There are people who have said that the
area about Chandragiri forms part of
Tululand which means of course Karna-
taka or Mysore. Then there are these
Manjeswari and Kumbla,

Dr. P. SUBBARAYAN (Madras):
It is Manjeswar.

Surr N. C. SEKHAR: You don't
know even the name of the place?

SHrl H. C. DASAPPA: You may
have made a special study of that. Man-
jeswar and Kumbla ore two firkas
which do not even form one-third part

5—I5R. S.
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of the Kasaragod Taluk, and they are
within eight to nine miles of Mangalore.
So from all points of view at least these
two firkas ought to go to Karnataka.
Historically also from the time of Vijay-
nagar Kings right down to the present
day it comes under Karnataka. Take
the Karnataka Provincial Congress Com-
mittee for instance. The most astound-
ing thing is that nobody bothered about
this up till the States Reorganisation
Commission took up the question. When
the Congress provinces were constituted,
why is it that my Kerala friends did
not create some agitation that this por-
tion must be in Kerala? They did not
choose to do it. I have all my sympa-
thies for Kerala. My Kerala friends
know that I was one of those who were
the earliest to welcome the formation of
Dakshin Pradesh. I even said that, when
the question of bilingual States came up,
I personally would not be against Kar-
nataka-Kerala merger. Now, they ought
to win the goodwill of the people of
the neighbourhood.

4 PM,

By just foregoing a small patch of
territory they are not going to lose much;
they are not going to lose a new place
to colonise and all that kind of thing.
I would beg of my Kerala friends to
see this much of reasonableness
and you will see the volume of good-
will that will be on your side and
you will make it more easy for that hap-
pier consummation that all have in view
of wider collaboration.

I do not want to go into many other
things. The House may be aware as to
how it was decided virtually first that
north of Chandragiri river should go to
Karnataka, the new Mysore, and how
Gudalur came in the way because the
Madras Government—naturally I sup-
pose, [ do not want to quarrel with them
—objected to Gudalur being handed
over to Kerala. So, it is not that my
Kerala friends are not unreasonable.
They were reasonable, but merely
because they lost some places elsewhere
they turned their ire and anger on the
portion north of Chandragiti. T hope
that by the time we rise, Mr. Datar
who is, of course, very reasonable, I
am sure, would not object to these two
firkas Manjeswar and Kumbla going to
Karnataka.

About the name I want to say a word.
I see in one of the amendments here
a most extraordinary suggestion. Certain
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friends have suggested a change in the
name of Mysore. They want it to be
Karnataka. How our Kerala friends are
concerned about the name of Mysore is
a thing which is very difficult for all to
understand.  Sir, Tamilnad is Madras;
Maharashtra and Gujarat together is
Bombay; and likewise U.P, is Uttar
Pradesh. It does not go by the name
of Hindi State, Madhya Pradesh has
not the linguistic complexion in its name,
Likewise so many States. But with regard
to Mysore alone they want to have a
change for Karnataka. Now, I say it is
better that this question..... (Interrup-
tions.) 1 do not want hon. Members to
interrupt me because I have no time. I
hope my friends who are there will not
try to unnecessarily interfere in this fine
happy compromise that has been effected
in Mysore State. There was a section in
Mysore which was against this merger of
all the Kannada areas. They have hap-
pily reconciled themselves and we want
to make a fine success of it. Today
there are some elements who are not
happy at the considerable amount of
unanimity and homogeneity that exists in
this new State of Mysore. I suppose in
no other place has there been such fine
feeling as between the different Kannada
areas which come under the new Mysore
State. They are very silent. I do not
know why now other people want to
create some agitation. Having found
nothing else they want to create some
agitation.

Then, Sir, I want to speak something
about the financial aspects. You will
find from Shri Morarji Desai’s own state~
ment that Karnataka districts of Bom-
bay have a deficit of Rs. 3:25 crores,
My friends from Hyderabad alone know
how undeveloped those districts are—
Bidar, Gulbarga and Raichur. (Interrup-
tion). Then, people know how much
money we have had to pump into
Bellary in order to provide the minimum
amentities,

Pror. G. RANGA:
every year.

SHRI H. C. DASAPPA: My friend
says it is Rs. 40 lakhs. Then, we have
got other areas and we have got to have
our own development. The Chief Minis-
ter of Mysore, who was the Finance
Mjnister till yesterday says that if we
bring up the Services to the scales pre-
vailing in Bombay, it may mean Rs. 5
to Rs. 6 crores of additional funds. The
States Reorganisation Commission would

Rs. 40 lakhs

[ RATYA SABHA ]

Bill, 1956 1732

have done well to have had a financial
expert with them to find out what the
result would be of giving effect to its
recommendations.  Then, they would
have made certain other proposals to
help the smooth ushering in and the pro-
gress of these new States with the result
that we have possible about...... (Time
bell rings.) Only a couple of minutes
more, Sir. About Rs. 10 or Rs. 12 crores
will have to be found for Mysore. All
that I am saying is that it is not very
easy to redraw the map of India by just
bringing the different areas together into
different zones or different States. It is
not very easy to implement it. Not only
questions of integration of taxes and
integration of laws but also of the inte-
gration of the services—these are going
to create a tremendous problem. 1
would ask humbly my hon. friend, Mr.
Datar, just to tell us what the commit-
ments would be in case the scales of pay
are all made uniform, say, up to the
level of Bombay scales, both gazetted
or non-gazetted.

Then, Sir, T want to say a word about
Zonal Councils. This is one of the hap-
piest portions of the States Reorgani-
sation Bill. I have fallen in love with
the idea of Zonal Councils. I think they
are going to really bring about that emo-
tional integration which all of us desire.
May 1 suggest this, because I have no
time to develop it? We have now only
the Chief Ministers and one or two
Miisters and one or two officers as
advisers. 1 would suggest this for the kind
consideration of the hon. Minister, Mr.
Datar. Having a long-range view of
things I would rather like that every
State should be represented by certain
observers also, who may not be enabled
to vote there but just as in other inter-
national organisations to do the work of
observation. FEach State may have five
to ten per cent of its legislators to go
and take part in these, if necessary, and
then we will be laying the truest founda-
tion for real harmony between different
States. And I would say this that if that
is done, they would be able to work in
the sub-committees, and there would be
a first class liaison between the different
States of the zone.

Then, Sir, about Mysore being tacked
on to Bombay. I followed the speech of
my hon. friend, the Minister for Home
Affairs, very closely. The only reason
that he gave was that Bombay had
become bilingual and there was no other
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State to go with it. Therefore, they took
hold of Mysore and tacked it on to
Bombay, because the northern districts
of Mysore were originally with Bombay.
Sir, you know and everybody knows that
there were certain statements about these
Indo-Aryan languages, that we were
speaking some Dravidian languages and
so on. And so, the natural affinities are
between the four southern States of
Andhra, Madras, Kerala and Mysore.
Not that I am against association with
any State. I want to make it absolutely
clear. Personally I would join any other
State. There is no trouble with Bombay.
Certainly I will get on very well with
Bombay. We will get on exceedingly
well.  They need have absolutely no
fear. We would be friends with all the
States. But I am only saying that these
are the natural affinities with the Sou-
thern States and why should we be
tacked on to Bombay. If that could be
avoided it would be so much the better.

There is only one other point—and
I will close my speech—and that is about
the membership of the Rajya Sabha. You
will find from clause 24 of the Bill—ori-
ginal clause 26 of the Bill—that from
Bombay four are to be given seats to
represent the new State of Mysore
instead of two that they had agreed to
before. The other two werc made up
of one from South Kanara—Shri
Sadanand Hegde and another to be
elected from the new legislature of
Mysore. I am unable to understand why
this change has been made and how can
the Government justity this at all? There
are only two people from Karnataka
area now in the Rajya Sabha. If they
have got to add two more they won’t be
of Karnataka. They cannot represent
Karnataka—not that I do not welcome
them here. That is a different thing.
But it is a misnomer to call them, peo-
ple who do not belong to that area, to
be Kannadigas representing this new
State of Karnataka. This is a matter
which has got to be settled fairly.

Just one other matter, I will just say
a few words with your kind permission,
and that is with regard to assets and
liabilities. This has given one of the
greatest headaches in the past when we
have had this federal finance integration.
What T would say is—whether it con-
cerns Madras or Bombay or Hyderabad
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—apart from the question of the sharing
of assets on a per capita basis we have
got these large, what you call, building
assets developed in each of the States.
When we think of our assets and liabili-
ties, due credit must be given for the
large amount of money spent on public
buildings in Bombay, Hyderabad, Mad-
ras and elsewhere. We must get our due
share to that extent. So, when we are
to share the assets and liabilities, to that
extent the liabilities must be made less
or the assets must be made more. 1
think these are very important points
and I hope that the hon. Home Minister
will kindly give us some assurance on
these points.

st ww fegad (SO owRA)
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Surt JASWANT SINGH (Rajas-
than): Mr. Deputy Chairman, I am one
of those who always believed that time
was not ripe for a step of this magni-
tude—the question of reorganisation of
States—to have been taken up by the
Government. I would like to show, Sir,
the conditions prevailing in our country
at the time when it was decided that the
States should be reorganised. There were
enough forebodings all round. Indisci-
pline pervaded the country expressing
itself in violence not only amongst the
students and politicians, but there were
also instances where workers had taken
drivers out from the engines and thus
letting the trains crash driverless into
a platform. Probably nowhere in the
world could such things have been seen
or could ever have been secen. In addi-
tion to that, the condition of the various
States was such that people were losing
confidence in the local Governments.
Thus, Sir, the political and public tone
of the country was being lowered, the
civil services from the highest to the
lowest were losing their grip and morale.
In addition to these factors, there was an
instance in front of us, and that was in
regard to the formation of Audhra as a
linguistic State, The formation of this
State was the direct result of surrender
to violence. Our Prime Minister, of
course, is teaching to the world the con-
cept ol non-violence and Panch Shila.
But it is a matter of regret that even
he, only day before yesterday, in Bhuj,
at a public meeting, had to state that it
was regrettable that while India advocat-
ed the Panch Shila in the matter of inter-
national relations, here people should be
found lacking in that spirit. In this con-
text, Sir, may I know whether the Prime
Minister feels that India and her people
are two different identities? On the one
hand, he says, that India is advocating
the concept of Panch Shila, and on the
other hand, he says that the people of
India do not believe in this concept. So,
this in itself is contradiction in terms.
In the circumstances, Sir, the first and
foremost duty of this responsible Gov-
ernment was to have put its house in
order and consolidated its position, and
when everything had been all right, ques-
tions of this kind could easily have been
undertaken. We have seen from our
experience, Sir, that raw surgeons make
experiments on human bodies. If a parti-
cular operation succeeds. then it is the
good luck of the patient concerned, but
if it does not succeed, it is the bad luck
of the patient concerned. In any case,

the surgeons get their practice quite all . felt that
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right. Similarly, Sir, I find that our Gov-
ernment has been experimenting with
regard to the new steps that it should
take in various directions without first
consolidating its own position and with-
out realising what effect those steps
would have on the public at large. With
this background, Sir, the States Reorga-
nisation Commission was appointed.
When this Commission made its recom-
mendations, how they were acted upon
by the Government is a matter on which
so much has already been said in this
House and 1 don’t wish to repeat it.
However, our Government took recourse
to democratic processes of consultation
and this process was unending, so much
so that they themselves were not pre-
pared to take the responsitility aud this
process went upto a ceriain point
which, as we see, has resulted in real
mobocracy. Thus it would be seen that
under the circumstances, if the appoint-
ment of the States Reorganisation
Commission was a mistake, the Gov-
ernment’s handling of the report was a
bigger mistake and not only a bigger
mistake but it was even a blunder.
Government now feel that it is a mistake
to form these units into  linguistic
States. We have seen that through-
out India excepting Gujarat and Maha-
rashtra, linguistic States have been
formed whether we like them or not,
and now to withhold the formation of
linguistic States in regard to Gujarat and
Maharashtra cannot be understood
and it cannot last for a long time. At
this stage the aspirations of the Maha-
rashtrians and Gujaratis cannot be ignor-.
ed without harming the interests of the
country in the long run. We have been
told time and again by everybody that
from any point of view or criterion,
Bombay belongs to Maharashtra but
when Maharashtra is to be formed into
a linguistic State, the Government and
the Congress Party state with one voice
that Bombay cannot be given to Maha-
rashtra. I would state that from every
point of view Bombay belongs to Maha-
rashtra and therefore when Bombay was
refused to Maharashtrians to form a
linguistic State, it became an obsession
with them. They feel that without Bom-
bay their State will be a body without
heart. The word ‘animus’ has acquired
special significance and in fact it has
become a sort of a red rag to the bull,
to our Government; but it can be said
without any fear of contradiction that
in not giving Bombay to Maharashtrians
it is definite that in any case it has been
Mabharashtrians cannot be
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trusted to have Bombay and do justice
to Gujaratis and other minorities living
in that State. What has been the reac-
tion after this bilingual State was decid-
ed upon? We are seeing how the Guja-
ratis have been frustrated. Our Govern-
ment and the previous speakers who
have spoken in this House have been
throwing the blame on otiner parties,
particularly the Communists, the Praja
Socialist Party and the Iliadu Maha-
sabha, and they say that all this trouble
is due to the Communalists and Com-
munists and as tar as the Gujaratis are
concerned, they personally have noth-
ing to do with this agitation. This 1s a
thing which cannot carry conviction
with anyone. In fact as far as the Bom-
bay riots are concerned, the incidents in
Bombay were worse than what is taking
place in Gujarat. Therz solely and whol-
ly the responsibility was that of Cong-
ress politicians. The other day---two
days ago,—during the course of the
debate Shri Gopikrishna Vijaivargiya
referred to a veteran Congress leader
like Mr. Gadgil speaking in the streets
of Bombay preaching violence and he
went to the extent of stating that even
if Mr. Gadgil had shed tears, they
would have been crocodile tears.

If in regard to a veteran statesman
and a Congressman of his status even
the Congress party can say such things,
it is no wonder what they say in regard
to Communists and others. I hold ne
brief whatsoever on behalf of the Com-
munist Party or others but as a man
with a detached mind and with a dis-
passionate point of view I am trying to
see; and as a man who is not interested
in any party. Probably Mr. Bhupesh
Gupta would have nothing to do with
me as an ex-Jagirdar because of the sins
of my forefathers who were Jagirdars.
1 am of course now a commoner—much
commoner than any of the Members in
this House. Therefore the support which
I am giving to the Communist or the
Leftist parties is purely from fair-mind-
edness and is based on the situation as I
see it from a detached view.

The latest position in regard to Ahme-
dabad is that Mr. Morarji Desai, who
says that he does not believe in fasting,
has resorted to a fast. Of course he is
a very clever politician. .He has not
put any limit to his fast. Gandbhiji used
to put a limit of 21 days or 11 days.
Shri Shankar Rao Deo, the other day,
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put a limit to his fast of 11 days and
some of our politicians generally take
a vow of fast until death but Shri
Morarji is a clever politician and he has
only taken a vow to fast till the Guja-
ratis hear and listen to him. Naturally
our Congress friends and this huge orga-
nisation will prevail upon the masses
of Ahmedabad to go and listen to him
and his fast will soon be over and the
anxiety that has been expressed in this
House also will socon be over but in any
case it is a good thing that a person
oi the status of Shri Morarji Desai has
realized that if he goes, or for the mat-
ter of that, if anybody goes against the
wishes of the people, howsoever big
the leaders may be, they will have to see
that they must not any longer go against
the wishes of the general public. Not
only that. But it is a matter of shame
also that a portrait of the personality
of Pandit Nehru, because he went or
put his weight in any case against the
wishes of the people of Maharashtra,
decorated with black flags and what not,
was publicly taken out in the streets of
Bombay. Nobody in the world could
ever imagine that such things could pos-
sibly have happened but howsoever big
a person may be, if he goes against the
wishes of the general public and because
o! party considerations wants (0 override
the general interests of the people, these
things just happen. This morning Mr.
Deogirikar told us that from the hap-
penings of the last 10 months he had
learnt many lessons. In any case I have
Icarnt one lesson from what he said to-
d.v, that the interest of the party—for
a staunch party man—and the interests
of the country are not consistent. What
I understood from him was that he does
realises—and he said that every Maha-
rashtrian realizes—that the interests of
Maharashtra and the interests of the
country demanded that Maharashtra
should form into a linguistic State but
because the Congress Party did not want,
for certain reasons, that Maharashtrians
should be entrusted with Bombay and
as such they cannot form their own
State, they had to veer round and follow
the decision of the party and not their
conscience. So this is a big lesson for
those of us who are not Members of
any party, that to be a member of a
Party is not consistent with the interests
of the country.

Surr B. B. SHARMA (Uttar Pra-
desh): And that is probably why the
hon. Member is not the member of any
party.



States Reorganisation

1743

SHRr JASWANT SINGH: Yes, cer-
tainly. And today having heard all this,
my conviction has grown that it is a
serious matter to ponder over.

(Time bell rings.)

Sir, I have hardly spoken and L........

SHr1 V. K. DHAGE: In the Advisory
Committee, every Party has been given
two hours and our Party so far has not
taken more than 45 minutes.

Mr. DEPUTY CHAIRMAN: It is

one-and-a-half hours.

SHrR1 V. K. DHAGE: Even if it be
one-and-a-half-hours, we have not taken
more than 45 minutes. But this morning
it was decided with the Chairman that we
should each be given 2 hours, every
party. And three Members have taken
about 15 minutes each and now Shri
Jaswant Singh has taken about fifteen
minutes and that makes about an hour.
We have, therefore, still one hour more
left. So I do not think any limitation
should be placed on the time of the
speech.

SHRI JASWANT SINGH: I will be
as short as possible.

Mr. DEPUTY CHAIRMAN: There
are other speakers also.

SHr1 V. K. DHAGE: It was decided
in the Advisory Committee that every
one should have two hours, every party,
I mean, and we are as far as possible
trying to keep within that time. I do
not think any speaker.......

Mr. DEPUTY CHAIRMAN: I am
given to understand that it is one-and-
a-half hours. If you are not putting up
another speaker next day, you will have
the full time. If you are putting up ano-
ther speaker next time, you have to
close.

Surt V. K. DHAGE: This morning
we had decided with the Chairman that
we will have two hours.

Mr. DEPUTY CHAIRMAN: The
Secretary informs me that it is one and
a half hours.
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Surr V. K. DHAGE: And we have
been trying to cooperate by taking as
little time as possible.

MR. DEPUTY CHAIRMAN: I am
given to understand that it is one and
a half hours.

Sur1 V. K. DHAGE: I don’t think
my word should be doubted in this man-
ner, because the Secretary was not then
present, and Mr. Gupta here will bear
out what 1 say, that we were given two
hours. I don’t think that statement
should be doubted at all.

Surit BHUPESH GUPTA: I am not a
member of the Business Advisory Com-
mittce, but I think eight hours were
given two hours each; and now I am
told it is one and a half hours........

Mr. DEPUTY CHAIRMAN: Very
well, we will see about it.

SHr1 JASWANT SINGH: The hon.
Member, Shri Parikh, while speaking
the other day said that Bombay was
very necessary for Gujarat, because
Gujarat’s economy was so closely linked
with Bombay. In that case, I do not
know what my friends of Bengal will
think of Rajasthan, particularly of the
Marwaris coming from Bikaner and Jai-
pur and Jodhpur, because the whole of
Calcutta and Bengal is linked to Rajas-
than by the enterprise of these Marwa-
ris. And this argument of Mr. Parikh,
coming from a politician of his type, is
really one that cannot be understood,
that the intcrests of Gujarat are linked
with Bombay and therefore, Bombay
should stay with Gujarat. Similarly.......

Surt BHUPESH GUPTA: So many
Birlas have been claiming Calcutta.

SHrR1 JASWANT SINGH: Yes, and
more than the Birlas, the Bikaner Mar-
waris have got the monopoly of the
whole of Calcutta and of its industries.
Therefore, that argument does not hold
good at all.

Now, I have to say a few words about
the indiscriminate shooting which took
place in Bombay first and now in Ahme-
dabad.......

Mr. DEPUTY CHAIRMAN: Please
speak about the Bill, shooting apart.
It may be relevant in the local legisla-
ture, but not here.
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Surr JASWANT SINGH: But every-

body has spoken about this in this House
and of what happened.

Sur1 BHUPESH GUPTA: On a point
of order. I rise, Sir. We are discussing
the question of bilingual Bombay State
and the question of Gujarat naturally
arises and so the opinion of the people
who are there is relevant. Various things
had happened and we are giving the cir-
cumstances as we understand the whole
situation. Therefore, they are relevant
to this Bill.

Mr. DEPUTY CHAIRMAN: There
is no point of order. Please speak about
the Bill

Surr JASWANT SINGH: Sir, if you
order me not to touch this subject, I
will not touch it.

Mr. DEPUTY CHAIRMAN: Any-
thing you speak about the Bill will be
relevant.

Suri JASWANT SINGH: I am talk-
ing about the direct result of the for-
mation of this bilingual State.

MR. DEPUTY CHAIRMAN: We are

Surt BHUPESH GUPTA:
has been.........

Mr. DEPUTY CHAIRMAN: Please
sit down, Mr. Gupta.

Surt BHUPESH GUPTA: Sir, this
is a question of our rights.

But it

(Interruptions.)

Kindly listen to me. The suggestion
had been made here that Mr. Gopalan
went there to make trouble and ail that
had become rclevant iher. But when
we refer to the shooting down of people
it is not in order. When wc refer to fir-
ing, of certain things being forced down
through the bayonet, it is not relevant.

SHr JASWANT SINGH: Sir, I sub-
mit it is relevant in the sense that this
has resulted from the formation of the
States. The firing took place as a direct
result of the protest of the people in
a democratic way. These things -have
been referred to not only by me, but
at least a dozen people have spoken, not
for five or ten minutes, but for about
half an hour. I want only two minutes
to deal with this point.
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Mgr. DEPUTY CHAIRMAN: Please
go on. But that is not the main thing
here.

SHrRI JASWANT SINGH: These
things have happened, whether 1t be the
responsibility of the local Government or
whether the ultimate responsibility is
that of the Central Government. The
question may concern the local Gov-
ernment, but here is the Home Minister
sitting in front of me and I say that
even in ordinary matters of law and
order, he intervenes in Rajasthan. Only
recently in the case of the kidnapping
of a man when a Congress Minister
there and some Congress leaders joined
in a conspiracy and took a ransom of
Rs. 50,000, he intervened though it was
a local matter for the Rajasthan Gov-
ernment. But that is something apart
and [ will not touch on that.

Here, has it been seen anywhere that
when peaceful people protest in regard
to certain measures, or in regard to cer-
tain steps taken by the Government,
they are fired upon indiscriminately?
The other day my hon. friend Mr. Nair
showed some photographs which he laid
on the Table, where we saw children
of four and five being shot. Sir, I pre-
tend to be a sort of a sportsman and
I have got association with well known
sportsmen not only of this country but
of other countries also and I know that
among all sportsmen, we have got a
moral code that while we go out big
game hunting, we shall never shoot
female or the cub. That morality is
kept up. Only big heads we shoot. When
we shoot a buck or an antelope, we
never shoot the female or a young one.
Even while we shoot small game for
eating purposes, we make it a point not
to stalk it but induce the bird to fly,
giving it a sporting chance and then try
our skill. Till now, I never knew that
while shooting human beings such indis-
criminate shooting could be resorted to,
that the heads of women could be bro-
ken without compunction, that children
of four and five could be shot at ran-
dom, and no enquiry whatsoever is to
be held. They say the passions should
subside and then they will take action.
The result will be that the death roll will
mount up by the time the passions sub-
side. Will it not then be too late? This
is a thing which is becoming very serious.
Sir, I may submit in this connection that
before India got independence and when
in Bombay the Congress Government
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was there and Mr. Morarji Desai was
the Home Minister, there was Hindu-
Muslim riot in Ahmedabad. At that
time also, of course, they said that pas-
sions should subside first. But Gandhiji
rebuked Mr. Morarji Desai and asked
.him, “Why do you sit in Bombay? Why
don’t you go to Ahmedabad and reason
with the people ?”

The other day, in his speech, Mr.
Morarji Desai asked—as Mr. Bhupesh
Gupta said this morning—as to what
the Opposition would have done in such
a position. The Opposition or any rea-
sonable and responsible people would
have joined the fray and found out what
they wanted but the death roll, under
no circumstances, would be allowed to
mount up as is being done now. I know
that if the Bombay Government can-
not take action, the overriding powers
are with the Central Government and
they should intervene. Of course, Delhi
and Bombay are safe places but if the
Ministers or any Party take the responsi-
bility to govern a country, it becomes
also their responsibility to take risks, if
necessary, and save the heads from
being broken as well as stop the death
roll from mounting up, as far as possible.

SHrr B. K. P. SINHA (Bihar): We
are not discussing the propriety of Gov-
ernment action here.

SHrr S. N. MAZUMDAR: Why not?

MRr. DEPUTY CHAIRMAN: Order,
order.

Surt BHUPESH GUPTA: Your Sta-
tes Reorganisation Commission kills
people.

SHRI JASWANT SINGH: I know that
Government have power to put down
with a heavy hand these outbursts but
they have no power to heal these deep
wounds. Mr. Parikh referred not in a
lighthearted manner but very seriously
that on the 19th they were having their
Provincial Congress Committee meeting
wherein they would pass a resolution of
condolence for those who have died.
This is the height of irresponsibility on
the part of any Member even to say
these things. I would like to see how.
by the passing of a resolution of condo-
]epce, the wounds of the mothers and
wives are going to be healed. We know
the circumstances under which Dr.
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Shyama Prasad Mookerji died. Our
Prime Minister "'was out of the country
then and when he returned, he sent a
letter of condolence to the old mother
of Dr. Mookerji and I would invite the
attention of the hon. Mc¢mbers of this
House to the reply that the old lady
gave to Mr. Nehru to which he had
not the courage to reply. After all, the
Congress is a big organisation but if it
thinks that it can kill any number of
people and afterwards the Congress
Committee or the ALC.C. could just
pass a resolution of condoicnce whicn
would soothe the people, it is mistaken.
People can never be soothed by this sort
of speeches here. To say that on the 19th
they will pass a resolution of condolence
and what has happened will all be for-
gotten by those is a meaningless thing.
In this connection 1 would like to ask
the hon. Minister if he could very kindly
place on the Table of the House the
figures of deaths due to Government
action after Independence. We should
know the credit of our country after
Independence, the credit of our national
Government after Independence, for
shooting the people of this country. Can
any country in the world—not to talk of
democracies but, any couutry, including
our neighbour Pakistan which is a rot-
ten country to the core—have such a
record? It will be a revealing position as
to what our principle is in regard to

violence and non-violence. As far as
talking about it i3 concerned, naturally
we can cry hoarse and we can teach the
world but not as far as our internal
position is concerned, especially in
regard to the happenings after the Report
of the States Reorganisation Commis-
sion was submitted. Naturally. it is very
disconcerting and very revealing and 1
do hope that the Government, for once,
will realise the effect that Panch Shila
will have on international affairs when
people in India are not accepting it. Sir,
in this country and in this House, we
have seen as to what happens to bilin-
gual States. People are being told that
they must forget what happened and
that we must work for this formula. I
agree that once this national Parljament
passes any Bill, and it becomes an Act,
it becomes our duty to see that, as far as
possible, we should accept this and by
consfitutional methods try to subvert it
or try to change it or do something else.
I would submit that the solution that has
been presented before the country is a
palliative; it is not a permanent cure.
We will have to see how long it lasts.
This means that two strange fellows have
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been brought together to share the same
bed ;: but form the commonsense point
of view, it is definite that this is not
going to last for long. A position,
before long, would be created when one
of the partners, the weaker one, by him-
self would request the stronger partner
to allow him peacefully to leave the
place. This is what is going to happen
whether we admit it or not. We know
that the Maharashtrians have accepted
this formula but why? They have
accepted this under duress.

Surt BHUPESH GUPTA: We do not
have any indication that the Maharash-
trians have accepted it. The Maharash-
trian Congress has accepted it.

SHr1 JASWANT SINGH: Maharash-
trian politicians.

Surt BHUPESH GUPTA: Congress
politicians.

SHRT JASWANT SINGH: They have
accepted it under duress. At the same
time, since Bombay was an obsession
with them, they felt that life without
Bombay was not worth living and so,
they had to select the second best alter-
native. With Vidarbha coming in, they
thought that they would be in a majo-
rity and could create a situation wherein
the minority by itself will request for
the parting of company as good friends.
The same tactics were adopted as far as
Bengal and Bihar was concerned but
the Bengalis were too shrewd and with
the overwhelming majority of the Biha-
ris, they would, under no circumstances,
agree to a merger.

Surt BHUPESH GUPTA: Even with
a minority, we would not agree.

Surt JASWANT SINGH: I would
submit that it is not a good thing that
among the comparatively small States,
the redrawn map of India should have
units as big as Uttar Pradesh and the
new bilingual State of Bombay. These
units are too vast for orderly internal
administration by a single authority.
Lucknow and Bombay maintaining con-
trol and providing for the adequate deve-
lopment of an area covering something
like 2 lakh square miles in U.P. and
1,80,000 square miles in Bombay will
not be an easy affair.
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SHrI J. S. BISHT (Uttar Pradesh):
One lakh and thirteen thousand square
miles.

Suri JASWANT SINGH: Whatever
it s, it is a big area.

Suri B. B. SHARMA: What about
Rajasthan?

SHr1 JASWANT SINGH: If you want
that this country of ours should have the
conditions of Rajasthan, I cannot help
but be sorry. I am sorry my friend, Mr.
Himatsingka, is not here. Marwaris are
known to be millionaires but they cannot
reside in villages. If they do so, some of
our politictans will kidnap their children
and demand big money as ransom, which
our Minister in the Ministry of Home
Affairs knows.  This is a matter of
everyday occurrence there. If you want
the conditions of Rajasthan to prevail
in Uttar Pradesh, you are most welcome
to it. The conditions of service are such
that officers are afraid; they are demo-
ralised and they cannot have indepen-
dent views. They are afraid to give
correct advice because of the politicians.
In these circumstances delegation of
power will have to be done and powers
will have to be delegated to the Com-
missioners and the Collectors and with
the type of Services that we have inie-
rests of this country cannot be looked
after when such huge States are being
formed.

One last word with regard to Rajas-
than and then I will end in about two ot
three minutes. In regard to Rajasthan,
I have to submit that we are thankfu! to
the Reorganisation Commission for
removing one sore point that we had.
Abu has been restored to us. Abu was
literally annexed from us by our Guja-
rati friends and it is a matter of satisfac-
tion to us that Abu has been restored to
us. We know how our kith and kin and
our dear and near ones were treated
during the last four or five years. They
were literally harassed, put to depriva-
tion and had to undergo untold hard-
ship that one could think of. I could
well understand the feelings of the
Guijaratis for not wanting to join the
Maharashtrians because of the expe-
rience that they have gained by treating
the Rajasthanis so far as Abu Taluk is
concerned. I look forward and every
Rajasthani is looking forward to the
1st of November when our people will
be restored to us and when. on the hills
of Abu, which is overlooking Gujarat,
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we would all be happy and in a rejoic-
ing mood be drinking a bumper to the
health of the Gujaratis and particularly
Shri Morarji Desai.

Sir, with these words [ would only
submit that, as it is, the position is very
serious and very bad but, once the Par-
liament passes this Bill, it becomes our
duty to accept this, but at the same time,
Sir, it becomes the duty of the nation
that, when it is not in the interests of
the country, to have bilingual States, of
course all these things should be revert-
ed, and I have every hope that we will
see the day in the near future when India
will have unilingual States and that the
aspiration of the Maharashtrians to have
their own State will be fulfilled and
their dream realised. Similarly I also
hope that the Gujaratis who are also
undergoing such great hardships at this
time in Ahmedabad will have their
dream of a separate State of their own
realised.

Thank you very much.

Mr. DEPUTY CHAIRMAN: There
are a large number of speakers. Is the
House prepared to sit for an extra hour
to-day?

Hon. MEMBERS: No, no.
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_Mr. DEPUTY CHAIRMAN: All
right. There is a Message from the other
House.

MESSAGE FROM THE LOK SABHA.

THE BiHAR AND WEST BENGAL (TRANs-
FER OF TERRITORIES) BILL, 1956

SECRETARY: Sir, | have to report
to the House the foliowing Message
received from the Lok Sabha signed by
the Secretary of the Lok Sabha:

“In accordance with the provisions
of Rule 133 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, T am directed to enclose here-
with a copy of the Bihar and West
Bengal (Transfer of Territories) Bill,
1956, as passed by Lok Sabha at its
sitting held on the 17th August, 1956.”

Sir, ! lay the Bill on the Table.

Mr. DEPUTY CHAIRMAN: The
House stands adjourned till 11 a.M. day
after to-morrow.

The House then adjourned
at two minutes past five ot
the clock till eleven of the
clock on Wednesday, the 22nd
August 1956.



